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CORRIGENDA
In the Parliamentary Debater (Part I—Qiioations and Antwers) Third Section of 

Parliament (Second Part), 1951,^

In Volume VII—

I. No. 1, dated the 2nd April, 1901,—

( i )  "T fw  tt: “ ? ? r”  i

( i i )  • i  “  ”  o*'*  * ^  r v A r  fX
(ill) Col. 2807, line 3a A>r “AroJiaelogioar" read “arohaeologioal** and line 6 from bottom 

/or “Ttraneport** read “Tranaport**.
2» No. 7, dated the lOtli April, 1961,—

( i )  TIWIT !ft%  ^TTfiRr V % CTUT «IT «lf I
(ii) Col. SOBS, lines 10 and 17 for the word “Oonsituation" read “Oonrtlttttion",

5. No. 8, dated the 11th April, I»61,—

^ ^  Ir ^ “uTftrwr" % w h  t? ‘'?rrf4i»ir’’ «if ♦

4. No. 11, dated the 16th April, lOSl,—
(i) Col. 8239, lino 27 from bottom /or “ment” read “meant**.
(ii) Col. 3244, lino 23 insert “of** after the wordfl **abolition of any**.

( i i i)  5ft% % orr«rl” f«mr “«ft ^irrf" ijf i
(iv) Col, 3254, lino 14 for “yardH** read “years**.

6. No, 12, dated tho 17th April, 1951,—
Col. 3267, line 24 for “clorllago** retui “clerkage**,

fl, No. 13, dated the 18th April, 1951,—
(i) Cols. S301 & 3302, linoH 22 from Ijottom and 24 rospeotively/or the wonli “statu-

tary** and “Htatutory” read “statuary**.
(ii) Col. 3330, line 21 for “landing *’ read “landed”.
(iii) Col. 3340, lines 16 and 18/or “manzas** read “mouzas**.

7. No. 16, dated tho 20th April, 1961,—
Col. 3402, line 2 from bottom/or “Curch” regd “Church”.

8. No. 16, datod the 21st April, 1961,-
Col. Zi^l,for  the existing line 24 trubaUtuie “ship Bcholarehip ; and "

». No. 17, dated tho 23rd April, 1961,—
(i) Col. 3478, line 27 from bottom for “so** read “of**.
(ii) Col. 3491, between lines 4 and 6 from bottom insert new line “and (iii) Raw

diiring tho period October 1960 to February**.

10. No. 19, dated the 26th April. 1961,—
(i) Col. 3648,/or the existing line 20 from bottom substitute “satisfaction of

I t  is the**.
(ii) Col. 3666 fur the existing lino 1 from bottom substitute “Indian Rupee or Sterling I**

and for line 26 from bottctm substitute “meet for the flrst Bession. Accord**

- ” yi >»̂  i »»»* »* M )»»4S- ^ »roir ^
II. No. 20, dated the 26th April, 1961,—

(i) Col. 3621, line 7 from bottom/or tho 6guros “1,420“ read “41,420**,
(ii) Col. .3626, line 1 for “condeming*’ read “condemning”.

IS. No. 22, (Utod tho 28th April, 1961,— *
Col. 3687, line 26 for “complete** read “oompete**^

*
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IS. No. M, lUtod (he 3rd May 1901,—
CoJ. 3881 /or the asisting line 17 from bottom mtbtHM* “and Supply (Shri Oadgil):(») 

108".
14. No. 27. dated the 4th May>' 1961,—

Col. 3926, line 20 from bottom Jor '̂fireman*' read
15. No. 80, dated the 8th May 1951.--

(i) Col. 4041, for the eziBting line 15 from bottom gubHUuU '‘(o) No. as none is codbi- 
dered neoos-**.

(U) Col. 4042, lino 81 insert *'suoh*’ before the word '*ciroumB-’\
16. No. 81, dated Uio 9th May. 1951,—

CoL 4087, line 21 /or “Rama** read “Rana”.
17. No. 32, datod the 10th May. 1951.—

(i) Col. 4124, line 20 from bottom/or **member*' read '^number*'.
(ii) Col. 4129, line 21 /or the words ‘̂ having oome** read ^'coming out of”,

linefl 0 ft 8 from bottom /or the figure **1.4.51” read **15.4.51*'. and /or **15.4.51” 
rtad “1.4.51” rospeotively.

-  ( i i i )  w w r  <tPw  i
18. No. S3, dated the llth  May, 1901,—

(I) Ool. 4100, line 10 from bottom/or “of” nod “to".
(II) Ool. 4101, lino 17/er the flguie “80” rtad “180”.
(iii) Col. 4102, line 24/or “in view o r’ read “in lieu o r .

19. No. 86, dated the 10th May, 1901,—
(i) Col. 4270, line 90 for “pait-mixttupe" read “point-mixture”
(ii) nlm̂  qM ^  7/ 1
(iii) Wt % pjw qr “flrm” qfi
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PARLIAMENT OF INDIA 
Sa turday, 28th April, 1951

The House met at H alf’V ast E ight of 
the Clock,

[M r. S p e a k e r  in the Chair^ 

ORAL ANSWERS TO QUESTIONS 
R e fu g e e s  f r o m  C h in a

^3596. Shri Rathnaswamy: WiU the
M inister of Home Affairs be pleased 
to state:

(a) whether any refugees from 
China have come down to India io 
seek shelter and if so, how many;

(b) w hether any facilities were 
given by Government to these refu
gees and if so, in w hat shape; and

(c) which are the places where 
they have settled down?

The Minister ot Home AfTairs (Shri 
RaJa9opalachari): (a) About 800
Chinese refugees came to India. Of 
these about 130 have been allowed to 
rem ain in this country for the present.

(b) No special facilities were given 
except tha t some of them who arrived 
without visas were allowed to enter 
the country on compassionate grounds.

(c) 117 are staying in Kashm ir while 
the remaining 13 are in Calcutta. 
These are allowed only temporary 
residence on conditions. None of them 
has been permitted so far to settle 
down in India.

Shri Rathnaswamy: May I know if 
these refugees who migrated from 
China to India came here due to politi
cal considerations or for other reasons?

Shri Rajagopalachari; As far as we
could dive into their hearts they had 
troubles. Eight hundred refugees, I 
said, came; out of them 300 arrived 
en route  to Formosa on transit visas 
granted by our representatives in 
West Pakistan, all of whom except 13 
have left India. Perhaps these may 
CO P.S.D.
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have been moved by political diffi
culties. The remaining 500 refugees 
are mostly Chinese Turks who entered 
India via  Leh, some of them without 
visas, but were allowed to enter on 
compassionate grounds. Most of these 
persons have proceeded on haj; 117 
have been perm itted to stay here 
tem porarily subject to the conditions 
tha t they don’t attract more refugees 
and that they leave India as soon as 
facilities are available. Well, judging 
from these things we may attribute 
their migration to political difficulties 
but we> cannot say what their motives 
were.

U naxtthorised construction  on T r u st  
L and

*3597. Dr. Ram Subhag Bingh: (a)
Will the Minister of Health be pleas
ed to state whether it is a fact that 
the Delhi Improvement Trust have 
requested Government to prevent un
authorised construction on Trust 
land?

(b) If so, have Government taken 
any steps to prevent such unautho
rised construction?

The Minister of Health (Raikamari 
Amrit Kaur): (a) Yes.

(b) A note explaining the position 
is placed on the Table of the House. 
r5ee Appendix XXIII, annexure No. 
17.]

Dr. Ram Subhag Singh: May I know 
the number of unauthorised construc
tions which have been built on Trust 
lands?

Rajkum ari Amrit Kanr: On Improve
ment T rust land 6,402 unauthorised 
constructions have been built compris
ing an area of 54 acres, and then an
other 3,000 on nazul land comprising 
an area of 25 acres and there arc 
others also.

Dr. Ram Sobhag Singh: May 1 know 
why these Trust plots are lying vacant? 
Is it because the Delhi Improvement 
Trust is not effective enough to get 
those plots utilised satisfactorily?
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Bajkiimarl A m rlt K aur: A number
of Improvement T rust plots are lying 
vacant because they have been sold 
either on leasehold or on freehold to 
people who have not been able to build 
on them. As far as the Improvement 
Trust itself is concerned, there have 
been difficulties about building. -

Shri Shiva Rao: May I ask whether 
the hon. Minister has received the 
report of the inquiry conunittee whidh 
went into the working of the Delhi 
Improvement Trust, and when does she 
expect to pass orders on that report?

Rajkumari Amrit Kaur: I receiveci 
the report aboiit three weeks ago. It 
is now in print. The moment it comes 
out It will be circulated to the Minis
tries concerned and I hope early action 
will be taken on it.

Shri T. N. Singh: May I know 
whether these unauthorised construc- . 
tions are in areas which are called 
developed areas of the Trust or in un
developed areas?

Rajkumari Amrit Kaur: They are 
in developed areas, unfortunately.

Shri T. N. Singh: May I know
whether any assurance was given by 
Government or Government spokesmen 
at any time that these people, especial
ly the refugees, who have built houses 
will be given alternative accommoda
tion before they are evicted from such 
places? ^

Rajkumari Amrlt Kaur: With regard, 
to those constructions that have been 
put up before August, 1948 the refugees 
were told that we would let those 
remain and would give them alter
native accooilmodation if we evicted 
them, but^as regards those who put up 
houses after that date they were given*, 
ample warning that they would be> 
evicted. '

D iv isio n  B ench op Su pr e m e  Court in  
H yderabad

•3598. Dr. J ^ h m u k h ;  (a) Will the 
Minister of Home Affairs be pleased
to state the date on which the Divi
sion Bench of the Supreme Court of 
India was established a t Hyderabad 
and started functioning?

(b) What was the highest number 
of Judges who functioned as Judges 
of this Court and how many Judges 
are functioning now?

(c) How many cases has the Divi
sion Bench dealt with so far?

(d) How long would the work of 
the Division Bench last?

<e) What Is the total expenditure 
Incurred till Slst March, 1951?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) A Division
Bench of the Supreme Court of India 
was established and started  function
ing a t Hyderabad on the 28th August, 
1950.

(b) The maximum num ber of 
Judges who sat for the hearing of 
cases a t Hyderabad was three—one 
perm anent Judge of the Supreme Court 
and two ad hoc Judges appointed 
under Article 127(1) of the Constitu
tion. There are no Judges iunctioning 
at Hyderabad now. ,

•(c) The Division Bench a t H ydera
bad disposed of a total of 389 pending 
m atters. Out of this number, ten cases 
have been transferred  to the Court at 
Delhi, having regard to their im port
ance and the questions of law involved 
in them.

(d) Does not arise.
(e) The total expenditure incurred is 

Rs. 64.101/15/-.
Dr. Deshmukh rose—
Shri Rathnaswamy: Mr. Speaker, on 

a point of order. May I ask you, Sir, 
whether an M.P. can follow the pro
ceedings of the House sitting in the 
visitors’ gallery?

Mr. Speaker: Yes, Dr. Deshmukh.
Dr. Deshmukh: May I Know if there 

is any proposal to create any other 
sim ilar Bench for any other part of 
India?

Shri Rajagopalachari: No. Sir, but 
probably the hon. Member is indicating 
that this is an extraordinary thing to 
do to have a Bench in Hyderabad, but 
I can explain the extraordinary reasons 
for it. There were so many pending 
cases at the time when the Court 
corresponding to the Privy Council in 
Hyderabad, namely the Judicial Com
mittee of Hyderabad had been abolish
ed, which was the final Appellate 
Court till then. There were 370 
appeals, criminal and civil, pending 
before that Court. As most of the pro
ceedings were in Urdu a special 
arrangem ent had to be made whereby 
two Urdu knowing Judges of the High 
Court in Hyderabad could be added 
ad hoc to the Supreme Court division, 
and we went through the rest of the 
m atter as expeditiously as possible, as 
the figures I have already given would 
show.

Dr. Deshmukh: May I know in how 
many out of these 370 appeals the 
Judgment of the HUfii Court was upset?

Mr. Speaker: In  how many cases? 
It is tr>o to ask.
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Shri Huaaain Imam: M ay  1 know the 
nam es of the Judges who were appoint
ed ad hoc and till w hat date the 
Bench lasted there?

Shri Raja^ropalachari: If the names 
are interesting I will give them. As 
io r  the date which I will give first, it 
lasted till February, 1951 when the last 
sitting was held. Mr. Justice 
Ram chandra Naik and Mr. Justice 
Khalil-uz-zaman Siddiqui, Chief Justice 
and Judge respectively of the H ydera
bad Hign Court, were requested to 
attend the sittings, and Mr. Mehr 
Chand M ahajan, a perm anent Judge of 
the Supreme Court was a third Judge 
of tha t Bench. Later Mr. Chief Justice 
Fazl Ali and Mr. Justice M ahajan con
stitu ted  the Bench because the two 
Hyderabad Judges had been concerned 
a t one stage or another as Advocates 
or Judges in some of the cases which 
had to be gone through.

I ntegration  of  S tate F orces

>*‘3599. Pandit Miiaishwar Datt
Upadhyay: (a) Will the M inister of 
Defence be pleased to state the 
strength of the forces of Rajasthan, 
M adhyabharat, PEPSU and Saurash- 
tra that have been integrated with 
the Indian Arm y as from 1st April, 
1951?

<b) What ij the estimated recur
ring expenditure per year tha t they 
will cost the Indian Exchequer?

The Deputy Minister of Defence 
(MaJor General Himatainhji): (a) and
<b). It is not in the pubUc interest to 
disclose this information.

Cen su s

Shri Jnani Ram: Will the 
M inister of Home AITaira be pleased 
to  state:

(a) Whether, in the present census, 
different Stated issued their own ina- 
tructions for enum erating and group
ing of Scheduled Castes« Scheduled 
Tribes and backw ard classes;

(b) if so, how they differ from the 
list notified by the Government of 
India for award of scholarships; and

(c) the reasons for the Government 
of India not issuing a comprehenslvt 
instruction in conformity with the 
notification of the M inistry of Educa
tion aforesaid noted?

The Minister of Home Affairs (Shri 
Ralago^adiari): (a) No. Lists used 

 ̂ in the recent census for all Part A and 
Part B States for the enumeration of 
Scheduled Castes, Scheduled Tribes 
were identical witti tho:93 specified by 
the Const^tioB (Scheduled Castes)

Order. 1950 and the Constitution 
(Scheduled Tribes) Order, 19j O. both 
of which were issued by the President 
under Articles 341(1) and 342(1) of 
the Constitution. The enum eration of 
backward classes other than Scheduled 
Castes and Scheduled Tribes of P art A 
and P art B States was also based on 
instructions issued by the Government 
of India. These instructions provided 
tha t census authorities should base 
their enum eration on local lists fur
nished to them by the State Govern
ment concerned. These instructions 
further provided that the S tate Govern
ment might furnish lists of backward 
classes other than Scheduled Castes 
and Scheduled Tribes, or lists of non
backward classes whichever was found 
to be more convenient locally.

(b) and (c). The M inistry of Educa
tion has drawn up a list for the specific 
purpose of aw ard of scholarships by 
the Central Gk)vernment. It does not 
distinguish between Scheduled Castes, 
Scheduled Tribes and ‘p ther’ backward 
classes. It is not necessarily identical 
with lists of backward classes recog
nised as such for various adm inistra
tive purposes in different States. The 
Ck)vernment of India therefore con
sidered it necessary to use locally pre
pared lists. These local lists were 
compiled solely for the purpose of 
collecting necessary inform ation with
out giving rise to controversy regard
ing who should or should not be locally 
recognised as backward classes. As 
stated by me clearly on more than one 
previous occasion in this House, it is 
not the intention of the Government 
tha t any privileges or concessions which 
any class or classes recognised as 
backward enjoyed hither£o should be 
withdrawn merely of non-inclusion of 
the class or classes among Scheduled 
Castes or Scheduled Tribes or In any 
other list used in the census.

Shri Jnani Ram: Will the backward
classes be given the same preferenc# 
as they are being given today?

Mr. Speaker: He has stated that In 
the last part of his answer.

Pandit Munishwar Datt Upadhyay:
Is there any case of a student who was 
rejected for the scholarship on account 
of not being on the Scheduled Caste 
list?

Shri Rajagopalmchari: The census has 
been completed only recently and n  
the question relates to non-inclusion in 
the backward class list, the hon. Blero- 
ber may wait for some time before any 
rejections take place on that ground.

ghri Jamml S a w  In of ghfjag
preference to sdiolarriiipa aad 
ments. will State Ooveninwiita WJow
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the list drawn up by the Education 
Ministry?

Shrl RaJai:opalacliari; Educational 
facilities are provided on a broader 
basis than reservations in appoint
ments. Necessarily, the educational 
list will differ from the list in connec
tion with reservations. The two De
partm ents are different and the two 
principles are also different.

Dr. Ram Subhag Singh: May I know 
whether it is a fact that Ukdri, Lunia 
and Muraos communities of U.P. who 
were registered as backward Hindus in 
the previous census have been register
ed at Muslims this time as per supple
m entary instruction of the Census 
Commissioner?

Shri Rajagopalacliari: In the census, 
a column for religion is provided and 
the answer given by the person enume
rated is flnal and instructions are strict 
that whatever answer is given as to 
religion Is recorded. The tribal dis
tinction is different from religion and 
the name of the tribe as given by the 
person enumerated is also recorded, 
^ i s  is the position which has been 
explained over and over again. Still 
there is imnecessary doubt and sus
picion.

Thakur Krishna Singh: What was 
the basis for the preparation of the 
lists of backward classes and when 
were they prepared?

Mr. Speaker. This has been answered; 
probably, he has not caught it.

Shri B. R. Bhagat: May 1 know 
whether the lists o l backward tribes of 
some State Governments for scholar
ships are different from the lists of the 
Central Government and if so whether 
the Government of India intends to 
bring about uniformity in the lists for 
scholarships?

Shri Rajagopalachari: Uniformity is 
always neither desirable nor possible. 
In the various provinces the conditions 
are well understood in great detail by 
the Local Governments and backward
ness is appraised accordingly. The 
Central Government deals only with a 
smaller number of questions in regard 
to scholarships and it would be a very 
bad thing for the backward classes ft 
we try  to make the lists uniform.

Shrl Deahbandhn G upU: May I know 
w hether it is a fact tha t students from 
Scheduled Castes in Delhi State are not 
C»ttiQC the same facilities as they get 
in U.P. and East Punjab in the m atter 
of scholarships?

and then put questions, because w ith
out any specific m ention of the cases 
I cannot answer a question like this.

Shri Deshbandhu Gupta: My question

Shri Raj alaehari: 1 would like
the hon. Member to study the data that 
is furnished and examine it properly

Mr. Speaker: Order, order. We shall 
proceed to the next Question.

State Insurance  S chem e

♦3601. Shri Sidhya: (a) Will the 
M inister of Finance be pleased to 
refer to the reply to one of my supple- 
mentarles raised on S tarred  Question 
No. 2185 asked on 14th March, 1951 and 
state whether Government have now 
decided to open the S tate Insurance 
Scheme for insuring Government pro
perties?

(b) If not, when is the proposal 
likely to materialise?

The Minister of State lor Finance
(Shri l^ a g i) :  (a) and (b). There is 
no proposal to open any S tate Insur
ance Scheme. It is the general practice 
of the Government to carry  their own 
insurance. W hat I had stated was tha t 
the Government are considering a 
request from a Pool of Indian Insur
ance Companies tha t Government 
should insure their properties abroad 
with the Pool.

Shri Sidhva: Am I \o  understand 
that none of the moveable or Immove
able properties of the Government of 
India are insured anywhere in India?

Shri Tyagi: Generally they are not.
Shri Sidhva: W hat is the loss sus

tained due to fire during the last year?

Shri Tyagi: I cannot give the exact 
figures of the loss in regard to last year, 
but I shall give the figures of the pre
vious years. The loss during the year
1946-47 was Rs. 2,45,90,000. In the 
Defence Departm ent the losses were 
like this:

1939-40—Rs. 4,000 theft, Rs. 2,000 fire,
1940-41—Rs. 300 theft, Rs. 93,000 fire.
1941-42—Rs. 800 theft, Rs. 41,000 fire.
1942-43—Rs. 42,000 theft.

These figures are from the Appropria
tion Accounts of Defence Department. 
The exact figures could not be calcu
lated.

Shri Sidhva: W hat is the total 
amount?

Shri Tyagi: In 1948-49 it  was Rs. 
1,21,000. I have got figures only up to
1948-49.

Shri SIdhTa: In view of this enor
mous loss by fire or theft» may I know
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the reason why properties are not 
insured?

Mr. Speaker: He is entering into an 
argum ent.

Shri Sldhva: W hat was the loss in
curred by fire in the Bombay Naval 
Stores and Office last year?

Shri Tyagi: As I have said, it is not 
economical to insure, because if Gov
ernm ent were to sta rt to thoh* *own 
insurance it means tha t Government 
themselves cover the risk. It all 
practically comes to the same thing 
mathem atically.

Mr. Speaker: Hon. Members who 
have something to do with local bodies 
may know that, it is cheaper to insure 
w ith themselves ra ther than give in
surance premia to companies.

I ncom e-tax on  S ter lin g  P en sio n s

*̂ 3602. Dr. Ram Subhag Singh: Will 
the M inister of Finance be pleased to 
state whether it is a fact tha t the 
Government of India have withdrawn 
the exemption from income-tax and 
super-tax payable on sterling pen
sions?

The M inister of State for Finance 
(Shri Tyagi): Yes, w ith effect from 1st 
March, 1951.

Dr. Earn Snbhag Singh: May I know 
since when the sterling pensions be
came liable to income-tax?

Shri Tyagi: I have already given the 
answer.

Dr. Ram Snbliag Singh: Is it a fact
th a t it became liable to income-tax long 
before this notification was issued?

Shri Tyagi: The history of the case 
is tha t the sterling pensions were 
exem pt from income-tax since 1922. 
They were exempted by means of a 
Government notification. Then in the 
Government of India Act. 1935, this 
was again guaranteed by means of a 
section. The Income-tax Amendment 
Act also guaranteed the exemption of 
these pensions in 1939. In the Indian 
Independence Act, the Adaptations sec
tion 272 of the Government of India 
Act, 1935, was deleted. Therefore, 
since then we had the freedom to talce 
aw ay the exemption.

The Government of India had been 
negotiating with the Government of the 
U.K. for an agreement with regard to 
relief basis of double income-tax and 
during tha t negotiation the Govern
ment of U.K. agreed tha t we had a 
righ t to levy taxes on Sterling pensions 
given in the U.K. The agreement is 
i tm  under negotiation and has not yet

been completed, we have in the mean
tim e decided that we should exercis# 
our privilege now and we have taken 
away that notification with effect from 
the 1st of March.

Shri Hussain Imam: May I know
w hether taxation will be under reci
procal relief basis, or unilaterally?

Shri Tyagi: Sir, negotiations are 
going on. It is not for me just now 
to say w hat the shape of the agree
ment will be. But the present attitude 
of U.K. is tha t they are now giving 75 
per cent, relief of their part of taxation.

Shri B. R. Bhagat: W hat is the esti
mated revenue from this source?

Shri Tyagi: I cannot give the exact 
figures; but it will be between Rs. 70 
and 80 lakhs.

C enthal B oard for  E scaminations

*3603. Dr. Ram Subhag Singh: (a)
Will the M inister of Education be 
pleased to state whether it is a fact 
tha t the Government of India propose 
to establish a Central Board for n igh . 
Secondary, and Interm ediate exami
nations for all Centrally Administer
ed States as well as for the Andaman 
and Nicobar Islands?

(b) If so» w hat are the underlying 
principles for establishing this Board?

cJf aL«U« j f j t  ( J )

- 4  U, l>

J l j a .  fSU £  5 )ft ( ^ )

iS  1 ^  ^

If lS J  a

<>).» a

[The Miiilster of Edneaaon (Mgulaa* 
A iad): (a) The m atter is still under 
consideration.

(b) The establishment of one Board 
for all the Centrally Administered 
Areas is intended to nromote imi- 
formity of standards in these States as 
well as to raise the standard of 
Secondary Edttcation.]
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f io  f i n  ^»n*r f t i | :
% ? r f  M ftrefTTW 

*n«m  S'? 'T<hn

% fw? w li sFn»n aft fv  $  

^nn5T ^ j t r  m

g 'r p t r  5t*n ?

[Dr. Ram Subhas Siagh: The medium 
of instruction being different in the 
high schools in the Centrally Adminis
tered Areas, how far is it proper to 
constitute a Central Board for holding 
examinations and setting question 
papers for them?]

5>** 4^1 :

^  r  - I:). UJ

j s  j m  i ,  c)i

-  (||3 ^  ))l ^

^  H  i j  ))' o **’ ^  ^

<ivV( ^  U )

- 1x4..

[Manbuu Asad: The m atter is being 
considered. A conference was conven
ed on the 3rd of March in Delhi to 
which the Chief Commissioners of all 
those areas were invited and they 
were consulted in the m atter. There 
are many aspects to this m atter and 
they are being considered. I am, 
therefore, unable to state anything 
categorically at this stage.]

Pandit MuBishwar Datt Upadhyay:
May I know whether the Central Gov
ernment is consulting the State Gov
e rn m e n ts  who have had experience of 
■uch Boards and are now thinking of 
having a change in th e ir  constitu tioD ?

UU*Li,| 5 *>1}̂

-  l«5 o f  1 ^

S,y( <S ^  U , V  *4 S»>

t t ^ y i  i  J,| ^

■ 4 ^  <%•)•>

J f i  J .)S  4* If*

'  l s  ̂ i ^ h  fc /

[Maulana Azad: The question of con
sulting the former S tate Governments 
did not arise. The Local Govern
ments have been ' following a set pro
cedure for the conduct of the work so 
far. Now it is being considered to 
set up a Board which would help in 
raising the standard of Secondary 
Education. It is yet to be decided 
whether such a step is right or wrong. 
Everybody concerned would be con
sulted before arriving at any deci
sion.]

^pftWT Wf yqrwJTW: %7T 

^  ^  n v t o i t  ^  ft?

f3 F ^  ^  ^  ^ cT ^  fjpiTT t
^  TT Pfr w  % wt# «mjm i 

ftrjTf w  t ,  ^  *nw*T

jarr t  ^  f  f v
 ̂"Tfr^^ Pp*n ?

[Pandit Muiiishwar Datt Upadhyay:
My question is whether those S tate  
Governments which have conducted 
experiments in this regard and who 
have got such Boards in their res
pective territories have been consult
ed? I ask this question because, 
according to my information, some oi 
the S tate Governments are already 
thinking of introducing some changaa 
in  them?]

»>-» i J  J  * ‘*̂ 5'

[Maulana Asad: Their opinions will 
also be talcen into consideration.]

f i t  fW lft : 4 ' ^??rT i

Pp aftr a r r t t  ^  ^

^  T ftx iw  «!iTftRr sr5<rff ^  w  WT
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^ w r ? T p f t f ^ ? r |1 f « ^ a T T ? r r ?

[Shri Dwivedi: I w ant to know 
whether apart from the exam ination 
conducted by the Delhi and Ajmer 
Boards, the Government recognise 
other exam inations of sim ilar standards 
being conducted, in 4he Centrally Ad
m inistered Areas till the formation of 
Buch Boards?]

^  U4?x*«, : o!)? U f y t

V'** U)' ■ ^

s ^ -  ^  i

[Maulana Azad: Yes. 1 understand 
tha t apart from Delhi and Ajmer, the 
existing Local Boards of other Cen
trally  Administered Areas have been 
recognised for this purpose.]

•ft

WiFST T̂f̂ iT Wm5T <F7m^ ft? f  ff 

fTW w ^  *rf «fl', ^  ^

^  «ft I
rshrl Deshbaadhu GapU: Will the 

hon. Minister please state if the 
m ajority a t the Chief Commissioners’ 
Conference convened recently In this 
connection, had opposed this proposal?]

tS JJ ^lU C ,
.  ^  U ,  l:». , f i y .  «a*)^)

[Maulana Aiad: Nothing can be said 
about this thing a t present. The report 
is still under consideration.]

Taxation Enquiry Commzitbi

*3604. Shri S. N. Das; WiU the 
Minister of FinajiGe be pleased to 
state:

(a) whether Government propoee to 
appoint a Taxation Enquiry Conunittee 
in the near future; and

(b) if so, when they will come to 
a final decision?

The Minister of Finance (Shri C  D. 
Deahmakb): (a) and (b). The whole 
problem is being re-examined and the 
decision may not take too long to 
reach. I made some observations on 
this m atter during the course of my 
speech on the Finance Bill the other 
day. .

Shri S. N. Das: Have any efforts 
been made after the achievement of 
freedom to examine through ad hoc 
Committees the m anner in which the 
burden of taxation is distributed over 
the different classes of population of 
India?

Shri C. D. Oeshmnkh: If he means 
some particular aspect of taxation 
enquiry, the answer is ‘No*; even that 
aspect has not been examined 
separately.

Shri S. N. Das: Have ever the Gov
ernm ent put before themselves the 
whole scheme of taxation—Central, 
S tate and local and considered whether 
the scheme was equitable and in 
accordance with economic principles?

Mr. Speaker: Before he puts his 
question, will he take into considera
tion, the observations made by the 
Finance M inister during the course of 
the speech on the Finance Bill. If I 
remember aright, I think, he said that 
it is necessary and essential to have 
certain statistical information before 
an enquiry of this type is If^nched 
and Government are taking steps to 
have tha t kind of statistical enquiry. 
Bearing tha t in mind, he may ask for 
any information.

Pandit Munlshwar Datt Upadh^ay:
What are the terms of reference of the 
Committee?

Mr. Speaker: He said the Committee 
has not yet been appointed.

Shri C. D. Deshmnkh: The term s of 
reference have not yet been settled.

P o st-G raduate T ra in in g  to  M edical 
O f f ic e r s  of D efence F orces

*3605. Dr. M. M. Das: Will the
Minister of Defence be pleased to 
state:

(a) whether it is a fact that a medi
cal college has been started a t Poona 
to provide Post-Graduate Training to 
medical offlcers £.nd specialists in the 
Defence Forces;

(b) if so, (i) the duration of the 
training in medicine, surgery and any 
other special sub ject and (il) w he
ther examinations are held and dip
lomas arc given; and

(c) whether any hospital is attadi- 
ed to the college and If so, the numlw
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of beds therein (i) medical, (11) 
surgical, and (ill) any other special 
wards, If any?

The Depaty Minister of Defence 
(Major-General Himatslnhji): (a) Yes.

(b) (1) A statem ent is laid on the 
Table of the House. [Sec Appendix 
XXIII, annexure No. 18.]

(ii) Examinations are held at the end 
of each course; no diplomas are given, 
but certiflcates are issued to those who 
qualify in the courses.

(c) The Military Hospital. Poona, is 
utilised for training of the medical 
officers in the A.F.MX^. The total 
number of beds in the hospital is 750 
with a broad distribution of 365 surgi
cal beds and 385 medical beds.

Dr. M. M. Das: May I know, Sir, 
what was the capital expenditure for 
starting this college and what is the 
recurring expenditure annually for 
running it?

Major-General Himatslnhji: The
college was started in 1948. There was 
no capital expenditure incurred be
cause it was an amalgamation of about 
six or seven Military medical institu
tions, located in dilTerent places. The 
recurring expenditure is approximate
ly Rs. 7,85,000 a year.

Dr. M. M. Das: May I l^now whether 
the institution has been started after 
the model of the Millbank R.A.M.C. 
training centre?

Major-General Himatslnhji: Yes, Sir, 
the object of this institution is to equip 
medical officers for m ilitary duties and 
to impart such specialised knowledge 
as is required of military medical offi
cers. It is not designed to im part 
knowledge that is imparted in the 
various medical colleges under the uni
versities.

Dr. M. M. Das: May I know whether 
stress Is laid upon the curative side 
or the preventive side of medicine?

Major-General Himatslnhji: The idea 
of this college is to train  officers In 
higher studies in various subjects, as 
mentioned in the statement laid on the 
Table of the House. That includes 
both,

Shri Deofflrlkar. May I know 
whether this medical college is open 
for non-military medical practitioners?

MaJov^General Hlmatalnhjl: No, Sir. 
It Is intended only for those medical 
officers who are permanent or who are 
enlisted tem porarily w ith a view to 
bf^ng made permanent.

Dr. M. M. Das: May I know whether 
training is given only to the medicai 
officers of the Armed Forces or to non
medical personnel also?

Major-General Himatslnhji: Training 
is given to medical officers, bu t over 
and above that, train ing is given to 
Junior Commissioned Officers, and also 
to other ranks who are employed as 
medical orderlies, etc.

Shri Chaliha: May I know w hether 
ex-Army medical officers will get neces
sary facilities from these colleges?

Major-General Himatslnhji: No, Sir.
Only those serving w ith the Arm ed 
Forces will get these facilities.

Shri T. N. Singh: May I know 
whether any specialised train ing in 
special branches of medicine or surgery 
is given in this college or whether it is 
only a refresher course?

Major-General Himatslnhji: The
statem ent laid on the Table fives all 
the specialised training tha t this
college undertakes. ,

3TTfo
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COMPBTITTVK EXAMINAnON

[*36«6. S h ri J»agdei (a ) WiU the
Minister of Home Affairs be pleased 
to state how many of the applications 
for admission to the last I.A.S. Com
petitive Examination were accepted 
and how many of them rejected?

(b) How many of those who sat at 
the said examination were successful 
and how many of them were rejected
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on the ground of age or for some 
o th e r  reason even though they had 
passed the examhiation?

(c) W hat is the num ber of H arijans 
who were successful a t the said exa
mination?]

The Minister of Home Affairs (Shri
Rajagropalachari): (a) For the last 
I.A.S., LF.S., I.P.S., and the Central 
’Services Class I examination, 3,450 
applications were accepted and 79 
applications were rejected.

(b) Out of 2,797 candidates who 
appeared at the exam ination 240 were 
<ionsidered and declared to have quali
fied on the basis of » minimum 
standard adopted by the Union Public 
Service Commission and are now 
being considered for appointment to 
the available vacancies in the various 
Services. There is no question of 
successful candidates being rejected on 
grounds of age; the candidate who is 
beyond the age-limit for any particular 
Service is not allowed by the Commis
sion to complete at all for tha t Service, 
nor has any candidate entitled to con
sideration on the results of the last 
exam ination been so far rejected on 
any other ground.

(c) One. He was ranked 48th in the 
general list and is befng appointed to 
the I.A.S.

Shri Jangde: May I know as to 
w hether any of the rejected candidates 
has filed a suit against the Union Pub
lic Service Commission in the Supreme 
Court or in any appropriate Court?

Shri Rajaffopalachari: I hope not. I 
shall enquire.

Shri Jangde: Are there any such 
cases awaiting decision or reconsidera
tion of the decision of the Union Pub
lic Service Commission?

Shri Rajagopalachari: If the hon. 
Member is interested in any particular 
case I would advise him to write to . 
me. It is not at all desirable to dis
cuss in the House such m atters as the 
results of examinations being reopened.

Shri Rathnaswamy: May I know 
how many persons belonging to the 
Scheduled Castes have so far been ap
pointed to the I.A.S., I.F.S. and I PJ5.. 
and if it is a fact tha t enough members 
of the Scheduled Castes have not been 
appointed to these three services may 
I know whether special steps have been 
taken by the Government to see that 
adequate representation is secured for 
them  in these three services?

Mr. Speaker: He is mixing up too 
many questions. He may ask for any 
•peciflc infqrmation.

Shri Rathnaswamy: I want to Icnow
as to how many members of the 
Scheduled Castes have been appointed 
so far to these three services—I.A.S., 
I.F.S. and I.P.S.

Shri Rajagopalachari: The figures in 
respect of H arijans who appeared at 
the combined competitive examination 
held last year are as follows, and the 
hon. Member may derive whatever con
clusions he pleases. The number who 
applied for the examination was; 83 
Scheduled Castes. 2 Scheduled Tribes. 
The num ber who took the examination 
was: 51 Scheduled Castes, 2 Scheduled 
Tribes. The num ber who qualified 
was: Scheduled Castes 1, Scheduled 
Tribes nil.*

Shri Rathnaswamy: What are the 
grounds on which these members of the 
Scheduled Castes who appeared for the 
exam ination were declared as un
successful?

Shri Rajagopalachari: The principles 
on which candidates are declared quali
fied are the same for all people. There 
are some concessions with regard to 
educational facilities. 'But when an 
exam ination is held we cannot have 
different minima for different people. 
The same standard has been adopted 
by the Union Public Service Commis* 
sion for all the candidates when they 
are considered. But qualifications 
apart, there are other considerations. 
We cannot bestow concessions in 
examinations also.

L and sold by D el h i Im pr o v em en t  
T ru st

* m r  Shri Deshbandhu Gupta:
• WUI the Minister of Health be pleas

ed to lay on the Table of the House 
a statem ent giving the following in
formation:

(!) the total area, num ber and 
value of plots of land sold 
by the Delhi Improvement 
T rust to private persons up to 
31st March, 1951, which are 
under unauthorised posses
sion;

(ii) the amount realised as 
ground rent till 31st March, 
1951 on these plots; and

(iii) the number of lessees proee* 
cuted for non payment of 
ground rent?

The Minister of HeaKli (Sajknmarl 
Amrlt Kanr): The required information 
is as follows:

(i) Total net area—49*05 Acres.
Number of plots—565.

Value—Rs. 30,54^1/6/-. .
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(ii) Rs. 3.32,852/8/7.
(iii) Nil.
Shri Deshbandlni Oupta: J l̂ay I 

know what steps have been taken by 
Gevernment to get these plots released?

Ralkumari Amrlt Kaur: The Trust 
is taking all the steps that it possibly 
can, but the hon. Member knows as 
well as I do how difficult it is to ask 
those refugees who have put up un
authorised constructions to. evacuate 
those constructions.

Shri Deshbandbu Gupta: Is it a fact 
that the Chief Commissioner’s Advisory . 
Council as well as the Delhi Improve
ment Trust Enquiry Committee have 
made recommendations that no ground 
rent should be charged on these plots 
for the period for which they have 
been under unauthorised occupation?
If so. what decision has been taken by 
Government on the same? .

Rajkamari Amrlt Kaur: As far as
the Enquiry Committee Report is con
cerned, it is still in print. So no action 
can be taken on that. It is true tha t 
the Chief Commissioner made a recom
mendation, but the Improvement Trust 
authorities felt that when they had 
sold land it was not their business to 
see that the land was not occupied by 
other people.

Shri Deahbandhu Gnpta: Does it
mean that the Government do not pro
pose to remit the ground rent for the 
period for which these plots have beeH 
under unauthorised occupation, for no 
fault of the owners?

Rajkumari Amrlt Kaar: I do not
think the Government can consider 
remission, but as a m atter of fact my 
Ministry has said that no action should 
be taken until the Report of the 
Improvement Trust Committee has 
been considered and any action taken 
on it.

Sbrl Syamnandan Sahaya: Will the 
Government be pleased to state the 
cost incurred by Government over the 
acquisition of these lands and the 
amount recovered by sale of these 
lands to the persons concerned?

Rajkamari Amrlt Kaur: I would like 
to have notice of that question.

fnwi irfvEf Tin : v n rfh r
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[Lata Achint Bam: Will the hon. 
M inister please s ta t j  how m any of 
these plots were sold to the public 
three years back and w hether some 
buildings have been constructed on 
them or existed on them  before and 
which were subsequently demolished 
by unauthorized persons for settling 
purposes?]

Rajkumari Amrit Kaur: No, Sir.
There were no buildings but unautho
rized constructions cannot go up simply 
because there do not happen to be any 
buildings on any land.

Pandit Munishwar Datt Upadhyay:
How many of the vendees of such plots 
got possession over the land purchased 
by them?

Rajkumari Amrit Kaur: I have no 
Information with me at the moment 
on this.

Mr. Speaker: We will go to the next
question.

S tates’ S hares in  In com e-T ax

♦8609. Shri M. Naik: (a) Will the 
M inister of Finance be pleased to 
state whether in detennining the res
pective States’ shares in Income Tax, 
the ex-8tate areas now merged in 
them have been taken into account 
and if not, why not?

(b) W hat is the revenue derived 
from the ex-State areas now merged 
in Orissa before and after merger?

The Minister of State for Finance 
(Shri Tyagi): (a) No. Sir. But half 
the net proceeds of the tax pertaining 
to these areas will be paid to these 
States if this amount is more than the 
grant made to the S tate to meet the 

> financial dislocation caused by federal 
financial integration.

(b) Before the merger the collections 
were of the order of Rs. 7 lakhs. The 
collections during the first ten months 
of the post-merger year, namely, 1950
51, amounted to approxim ately Rs. 3*̂  
lakhs.

Shri M. Naik: Was there any differ
ence between the assessable minimiun 
incomes in the ex-State areas and in 
the British Indian Provinces?

Shri Tyafi: Does my hon. friend 
want to ibiow the rates of income-tax?

Mx, Speaker: He wants to know 
about the assessable minimiun and ttie 
non-asaessable minlpium.
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Shri Tyagi: There is no difference,
«^Shri M. Nalk: W hat was the rate? 
Was there any difference in the rates?

Shri Tyagi: I w ant to have notice.
Shri Ra4helal«rVyas; May I know 

w hether the income-tax shares of P art 
B States have been determined? If so. 
w hat are they?

Shri Tyafi: Yes. As a rule, Income- 
tax  is shared with the States at the 
ra te  of 50 per cent, net income on 
account of income-tax. All the income- 
tax revenues are shared except of 
course the Corporation Tax. All the 
income-tax revenues realized are 
equally divided, after deducting the 
expenditure. The same treatm ent is 
being given to all the merged States.

Shri M. Naik: May I know whether 
the revenue grants m ade...........

Dr. Deshmnkh: The hon. Finance 
M inister would like to contradict w hat 
the hon. M inister had expressed.

Mr. Speaker: He need not interfere. 
The Finance M inister knows best as to 
w hat to do.

Dr. Deshmukh: He is all agitated 
over it.

Mr. S peaker Order, order. By 
making rem arks of tha t type, the hon. 
Member is not adding to the serious
ness of proceedings or to the dignity 
of the House. Next q u e s ti^ .

Shri M. Naik: While making grants 
to make up the revenue gaps in the 
States, may I know whether Govern
ment has taken into consideration the 
m erger of ex-State areas into Orissa?

Shri TyagI: The position is like this. 
When a State is merged, half of the 
revenue of income-tax on account of 
tha t merged State is also given to the 
State in which it has merged.

Mr. Speaker: I shall call the next 
question.

S hri Tyagi: The m atter will have to 
be explained. In the case of Orissa, 
as I said, those States which have 
merged into Orissa have not been 
given 50 per cent. But the rule is, tha t 
they can avail of the 50 per cent, of 
the net revenue of income-tax of tha t 
part of the S tate which has merged 
into the big State or they can demand 
the net profit over the federal revenues, 
after d ^ u c tin g  the federal expendi
ture whichever is more. So in the case 
of the States which have merged into 
Orissa, their federal revenue proftt was 
more than 90 per cent, of Income-tax. 
Therefore, they are given the b lgfer

amount, tha t is to say, Rs. 16 lakhs 
instead of half of Rs. 7 lakhs.

Mr. Speaker: Next question. Mr. 
Guha.

R e p o r ts  o r C o m m itte e s

♦3610. Shri A. C. Guha: Will the 
M inister of Finance be pleased to 
refer to the answer given to my S tar
red Question No. 2708 asked on the 
2nd April, 1951 and state which of the- 
Committees mentioned therein have 
submitted their reports?

The M inister of State for Finance 
(Shri Tyagi): The information is being 
collected and will be placed on the 
Table of the House.

Shri A. C. Guha: May I know what 
is the total expenditure incurred on 
these Committees?

Shri Tyagi: On the last occasion I 
had stated tha t the total expenditure 
incurred was to the tune of Rs. 18,33,000' 
and as for further information, as I 
said, figures are being collected.

Shri A. C. Gnha: That was. I think, 
with regard to delegations and not 
with regard to these Committees. Rs. ' 
18 lakhs was given as the cost for dele
gations, There are 84 Committees set 
up. May I know what is the expendi
ture incurred on the 84 Committees?

Shri Tyagi: I have already said that 
I am collecting information with regard 
to this question.

Dr. M. V. Gangadhara Siva: May I
know Avhat is the expenditure incurred 
by the Delimitation Committee formed 
by the hon. Speaker and may I know 
whether it is not a fact tha t it is a 
colossal waste of Government money, 
in view of the fresh proposals made 
by the Election Commissioner, Mr. 
Sen, against the proposals and recom
mendations of the Committee and Pro
vincial Governments?

Mr. Speaker: Order, order.

Indian A udit and A ccounts S er v ic b

*Z$U. Shri D. S. Seth: Will th e  
Minister of Fiiiaaee be pleased Uy
iitate:

(a) whether Government have un* 
der their consideration any scheme to  
abolish the emergency cadre of tiie 
Indian Audit and Accounts Service; 
and

(b) if so, what criteria Government 
propose to follow in making pronuK 
tions 6f the officers from & e cmer-^ 
gency lo the regular cadre?
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The Minister of Finance (Shri C. D. 
Deshmukh): (a) No.

(b) Does not arise.
C e n t r a l  S e c r e t a r i a t  R k -o rg a n is a t io n  

S chem e (G ra d e  I P o s ts )

*3615. Babu Gopinath Sinffh: (a)
Will the Minister of Home Affairs be 
pleased to state how many of the 
officers who have been selected for 
Grade I posts under the Central 
Secretariat Reorganisation Scheme 
but who were not holding such posts 
previously, have been provided with 
6uch posts and how many of such 
officers are still waiting to be provid- 
-ed̂ , together with reasons for the 
delay?

(b) How many of the officers who 
have r\ot been selected for grade I 
posts are still continuing to hold such
posts?

(c) How many of the officers 
referred to in part (bj above were 
appointed to Grade I posts prior to 
July, 1948 and how many were 
appointed after July, 1948?

(d) Is it a fact that a number of 
officers were declared to be unfit to 
hold Secretariat posts and orders were 
issued by Gc vem ment that all such 
officers should be replaced immedi
ately?

(e) How many of these officers 
have been replaced so far and how 
many are still continuing to hold these 
Secretariat posts and what are the 
reasons in the latter case?

The Minister of Home Affairs (Shri 
Raltgopalacharl): (a) 26 such officers 
Tiave been appointed to Grade I posts, 
6 have declined to join the Central 
Secretariat Service and 10 are either 
not immediately available or have not 
yet decided to join the Service. Fifteen 
others are being considered for appoint
ment to Grade I posts. As explained 
in my reply to S tarred Question No. 
3124 on the 14th April the delay in 
posting the officers Is due to the neces
sity of avoiding dislocation of business 
either In the office In which the officer 
is working or In the office to which 
"he appointed.

<b) 44.
(i) prior to July 1948—22,

(ii) after July 1948—22.
(d) So'^o officers were declared un- 

tmltable for the Central Secretariat 
Service and in respect of such of them 
as were holding posts included in the 
Cadre of the Service the Establishment 
officer was requested to arrange for 
ih e ir  vacation of such posts.

(e) Four such officers have been 
replaced and eight others are stHl

holding included posts. Two of the 
la tter are officers serving on co n trw t 
and they cannot be discharged unu l 
the expiry of the period of co n tra c t 
Four are displaced persons for whom 
attem pts are being made to find alter
native em plojrm ent.^

Babu Gopinath Singh: Ma^' I know 
if it is a fact tha t some of the Minis
tries and offices have expressed a desire 
to retain their unqualified candidates 
instead of taking qualified candidates 
who have no experience of Secretariat 
work or who are com paratively junior 
in service?

Shri Rajagopalacharl: I have given 
the reason as causing dislocation and 
the officers referred to probably object
ed to minimum dislocation. It should 
not be assumed tha t It was due to any 
partiality.

Babu Gopinath Singh: Have Govern
ment called for special reports In the 
case of some of the officers who have 
not been selected for Grade I posts for 
the purpose of reviewing their cases? 
If so, w hat is the num ber of such offi
cers and w hether any principle has 
been followed In selecting their names 
for special reports?

Shri Rajagopalachari: Government
have definite policies and they are try 
ing their best to give effect to these 
policies without dislocation of work and 
T«(lthout causing distress or Injustice. 
I have got about 20 pages of notes 
here. I do not know yet w hether I 
understand all of them, as to pro
cedure. Hon. Members sometimes 
seem to display much more knowledge 
of these service m atters than  I do.

Mr. Speaker: Next question.

R e c r u i tm e n t  or P.As. an d  Stsmo- 
g r a p h e r s

-3616. Shri Raj Kanwar: (a) Will 
the M inister of Home Affairs be pleas
ed to state w hat is the method of 
recruitm ent of (I) Personal Assia- 
tants and (10 Stenographers to the 
various Ministers. Secretaries and 
Joint Secretaries functioning In the 
Government of India?

(b) Do these posts fall in the cate
gory of “Selection posts”?

(c) W hat are the maximum and 
minimum salaries and allowances 
drawn by any of the present incum
bents of these posts?

The Minister of Home Affain (Shri 
Rajaffopalachari): (a) These are prats 
included in the cadre of stenograpJjBTS 
in the SecreUrUt, but posts of Per
sonal Assistants or Stenographers to 
Ministers have been recarded (In the
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past) as open to outsiders also. 
Recruitm ent of stenographers will 
hereafter be on the results of exam i
nations to be held by the Union Public 
Service Commission from time to time 
and unless a post of Personal A ssistant 
or Stenographer is specifically exclud
ed from  the cadre of Stenographers 
only an existing stenographer or one 
who has passed the Commission’s 
exam ination will be entitled to hold it.

(b) Yes.
(c) I lay a statem ent on the Table 

of the House. [Sec Appendix XXIII» 
annexure No. 19.]

Shri EaJ Kanwar: From the state
ment placed on the Table of the House, 
it appears tha t of the two Personal 
Assistants usually attached to an hon. 
Minister, one gets in addition to his 
usual scale of pay a special pay of 
Rs. 75 p.m. while the other gets a 
special pay of Rs. 50 p.m. May I know 
if there is any specific reason for this 
differentiation in the scale of special 
pay when both the Personal Assistants 
are doing the same kind of work for 
the same officer?

Shri Rajagopalachari: Does the hon. 
Member refer to the last .column of 
the statem ent which I have placed?

Shri Raj Kanwar: Yes, special pay.
Shri Rajagopalachari: There are six 

numbers in the last column.
Shri Raj Kanwar: 1 am referring to 

numbers 1 and 2.
Shri Rajagopalachari: Personal

Assistants to M inister including Minis
ter of State: last column, special pay 
Rs. 75. Additional P.A. or steno
grapher to Minister, Rs. 50; probably 
there is difference in the work.

Shri Raj Kanwar: Is there any real 
difference in work?

Pandit Monish war Datt Upadhyay:
May I know. S ir...........

Mr. Speaker: There are m atters of 
adm inistrative detail and ought not to 
come before the House.

Shri Raj Kanwar:. W hat is the differ
ence between the functions of a P er
sonal Assistant and a stenographer? 
From the statem ent it appears that 
both the officers get the same pay and 
not only the same pay, but also the 
same special pay.

Mr. Speaker: I think he can get the
inform ation outside.

Pandit Mnnlshwar Dmit Cpadbyay:
May I know one thing?

Mr. Speaker: Order, order; next 
question.

I.C.S. O f f i c e r s

*3618. Shri Brajeshwar Fraaad: (a )
Will the Minister of Home Affairs be 
pleased to state whether there are 
any I.C.S. OfUcers who were discharg
ed or dismissed from service after 
proper enquiries by the Public Ser
vice CommiBSion for offences involv
ing moral turpitude and who have 
been re-employed by the present 
Government?

(b) W hat is their number and what 
are the grounds for their re-employ
ment?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) and (b). So far 
as I can ascertain from the available 
records, only two officers of the I.C.S. 
who were removed for reasons which 
could be classified as involving m oral 
turpitude were at any time re
employed.

One of these was re-employed during 
the w ar in an ad hoc post and conti
nued thereafter for some time. He is 
no longer in Government employment. 
In the other case the officer was. 
removed 24 years ago in connection 
with a moral lapse which occurred 
when he \̂ ^as still young. He is now 
over 55 years and was re-employed in
1947 on the ground of his experience 
and suitability to fill a senior adminis
trative post after the transfer of power, 
before my time.

Dr. M. M. Das: May I know whether 
in the case of the officer who was. 
recently discharged, the Minister had 
to take much pains and the permission 
of the Public Service Commission i/o 
discharge him? Was the permission 
of the Public Service Cfommission 
necessary for discharging this man?

Shri Rajagopalachari: Oh yes. In all 
these cases, the cases arfe referred. In 
some of these cases, the m atter had 
been disposed of by the Secretary of 
S tate beforehand, before the transfer 
of power and the ruling given had been 
followed in two or three cases on 
account of the general principles laid 
down by the P rivy Council at the time« 
as it resulted in litigation. I do not 
know which particular case he is 
referring to. Could the hon. Member 
give an indication without mentioning 
the name?

Dr. M, M. Das: I refer to the officer 
who was discharged recently, probably 
in the Food Ministry. He was dis
missed.

Sbri BaJagipiwUarJiarl: Some one
temporarily employed was discharged
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on good grounds. There was no reason 
to refer to the Public Service Com
mission.

Shri Sldhva; With your permission, 
51r, may I ask question No. 3813 relat
ing to delimitation. It is rather 
important.

Prof. K. T. Shah: I have a supple
m entary question, Sir, with regard to
I.C.S. officers. The hon. Minister was 
pleased to state that a person guilty 
of moral lapse was re-employed after 
24 years on account of his adm inistra
tive experience. May I know where 
he gathered that experience when he 
was dismissed from service 24 years 
ago?

Shri Raja^opalachari: Before he was 
removed, he had secured his adminis
trative experience. But, he was re
moved when he was still young after 
considerable experience for a private 
moral lapse. Is it impossible for hon. 
Members to realise that when he 
reached 55 years, his experience would 
remain, but his lapse may not remain?

Pandit Munisbwar Datt Upadhyay:
Was he reinstated in the LC.S. or in 
a  special grade?

Shri Rajagopalachari: It is a special 
Administrative post, an ad hoc appoint
ment pending legislative organisation 
being set up in a State. .

Shri Joachim Alva: Are there cases 
of I.C.S. offlcers who after 1947, have 
either been prosecuted or have had to 
face an enquiry, and have been honour
ably acquitted, had to suffer in the 
m atter of promotions, etc., just because 
of the disability of having had to face 
a tria l or enquiry?

Shri Raiagopalachari: I referred to 
a case where the Privy Council was 
reached by a gentleman and they 
ordered reinstatement. They said that 
on account of certain legal informalities 
in the enquiry, it was ab initio  void 
and he had to be replaced then. That 
was before the transfer of power. 
Questions of procedure are very com
plicated and very often give more 
advantage to the gentlemen. But, 
•omehow. we have to follow judicial 
decisions.

Shri SyamnamUa Sahaya: How long
was this officer in service before he 
was actually removed or discharged for 
tha t moral lapse?

Slul Rajafopalacliari: He had 10
years* service before he was rempved.

Mr. Speaker: The QuesUon-hour is 
over.

F ood r io ts  in  C ooch B ehar

Shri B. R. Bhagat: Will the M inister 
of Food a^d Agriculture be pleased to 
state:

(a) whether food riots have taken 
place in Cooch Behar in the S tate of 
West Bengal resulting in several 
deaths; and

(b) if so, the present food and other 
situation prevailing in the District?

Mr. Speaker: I presume the hon. 
Minister of Home Affairs is going to 
reply?

The Minister of Home Affairs (Shri 
Rajagopalachari): Sir, I promised to 
ascertain facts and make a statem ent 
on the disturbances tha t broke out in 
Cooch Behar on 21st April and the 
firing tha t had taken place. My hon. 
colleague has asked me in this to cover 
the ground falling under his particular 
responsibility also.

Cooch Behar Is normally surplus In 
rice. According to estimates, this 
year’s total rice yield in Cooch Behar 
is 1,28,000 tons as against 1,33,000 tons 
last year, i.e., short-fall of 5,000 tons 
only, which in a surplus D istrict out 
of a total production of 1,33,000 tons 
is almost negligible. The present popu
lation of the D istrict including refugees 
is stated to be 6,69,000. Making the 
usual allowance for seed and wastage, 
the net quantity  available for consump
tion this year will be 1,15,000 tons. 
This gives a per capita availability of 
1 lb. per day. Thus the D istrict Is in 
a better position than many other 
parts of the country and there should 
not have been any difficulties at any 
rate, barely 3 months after the harvest
ing of the crop, but for the withholding 
of grains by the cultivators whose 
holding capacity has Increased progres
sively In recent years. The price of 
rice has been rising since last February. 
Last year also, the price had gone up 
but It started in July. In consequence 
of the rise in prices, the Bengal Gov
ernm ent increased the number of Fair 
Price Shops in this area and more than 
40 such shops were running at the 
time. Moi*0 than 20,000 people were 
drawing supplies from these shops. 
The quantity supplied per week is U 
seers per adult and 1 seer per child. 
At the beginning of January, Govern
ment stocks in Cooch Behar were 7,000 
maunds. At present, they have got
42,000 maunds and a further 8.000 
maunds has been despatched to Cooch 
Behar by  the West Bengal Govern
ment. On 14th April, 1951, West 
Bengal Government had a stock of 
1.21»000 tons of rice. This quantity 
represents three months’ requirements.'

S Im t  N<iliee Qoestion and Answer
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I t  has been suggested to West Bengal 
Governm ent tha t they should imme
diately send to Cooch Behar, Darjeeling 
and  Jalpaiguri, etc., 5,000 tons of rice 
iro m  the stocks in their hand, and tha t 
in the course of the next month, and 
before monsoon, some quantity  of food- 
grains to other ru ra l areas which may 
be difficult of access during the mon
soon. West Bengal’s quota for 1951 
is 4 lakh tons as against 3 2 lakh tons 
supplied during 1950. Production this 
year is also better than that of last 
year. The production of w inter rice 
th is year is estim ated a t 35*6 lakh tons 
as against 32-7 lakh tons last year, yet 
the internal procurem ent in term s o f  
rice this year has been 2,40,000 tons 
up to the 20th April as against 2,84,000 
tons for the corresponding period of 
last year. One is sad to be told tha t 
political forces are affecting procure
ment..

Rice was selling between Rs. 55 and 
Rs. 65 per m aund in certain towns and 
m arkets and on 18th April it was 
■decided by the D istrict authorities in 
consultation with the local Congress 
Committee authorities tha t stocks 
should be released by way of m arket 
operations and a programme was 
draw n up accordingly. In Cooch Behar 
itself 100 maunds biweekly were to be 
released and the first distribution was 
due to s ta rt on 19th April. On 19th 
April there was a clash in the bazaar 
between up-country dealers in rice and 
the public. A harta l followed this. 
The Deputy Commissioner m et the 
Hindu M ahasabha and Forw ard Bloc 
leaders who were with a hunger-march 
dem onstrators. They told him there 
should be full rationing at once. The 
West Bengal Gkivernment had issued 
instructions to the Deputy Commis
sioner to extend modified rationing to 
classes other than those that were being 
served, but he had been asked to use 
his discretion according to stock posi
tion. The Deputy Commissioner kept 
the rationing restricted to the poorest 
classes. He told the leaders of the 
dem onstration that he had not stocks 
enough for full rationing or extension 
of rationing to other than the poorest. 
It was essential he said to conserve 
stocks for the critical months. To this 
the reply was that they would continue 
the ir demonstrations Ull full rationing 
wa.*i Introduced. Five persons declared 
a  hunger-strike in the office verandah.

Again on 20th April another march 
was org&nised. The procession was 
about a thousand strong. The Deinity 
Commissioner was ro u ^ ly  handled on 
his way to his office. He did reach 
his ofRce and discussed the m atter 
again with the leaden  and tried to 
address the processionists but the 
result was not satisfactory. Some of

th^ younger leaders threatened tha t 
the public agitation would grow and 
tha t food-godowns would be looted 
unless full scale rationing was intro
duced. The Deputy Commissioner 
apprehended a bigger procession next 
day and consequent disorders. He 
decided to issue an order under section 
144 prohibiting meetings and proces
sions in the area where Government 
offices and the Treasury were located. 
On 21st April a large march started 
and various places in the town were 
passed through. Ultimately the pro
cession came to the banned area where 
the Police stopped them. The proces
sion closed up and the strength was 
estim ated to be 2,000. There was an 
interval. Then amidst shouts a con
certed move was made to break the 
Police cordon and gel through. This 
resulted in a lathi charge but while 
some of the processionists dispersed the 
rest made free use of bricks of which 
a stock was lying nearby for the con
struction of some quarters. The pro
cessionists surged forward carrying the 
Police cordon with them. Two Deputy 
Superintendents of Police as well as the 
S i^erin tendent and the Sub-Dlvisional 
Officer were hit. So also a number of 
Constables both armed and unarmed 
received injuries and some were knock
ed down. It is then that firing was 
resorted to.

35 rounds were fired, the result being 
five deaths—two on the spot and three 
in the hospital—and thirty  others were 
injured. The deaths Included 3 women 
and a child, who were in front of the 
crowd. All the injured and dead were 
removed within a few minutes to 
hospital. 24 Police Officers and Con
stables were injured as a result of 
brick-batting. Despite firing the crowd 
surged forward, advanced to the Police 
and Deputy Commissioner’s Offices and 
damaged the windows and set Are to 
the Deputy Commissioner's car. A 
Police vehicle was also attem pted to be 
set on fire but was saved. They 
entered the first floor of the Deputy 
Commissioner’s Office and insulted the 
officials. An acid bulb was altu 
thrown with effect a t a constable. 
Later when M ilitary assistance was 
invoked and Police and M ilitary patrols 
were organised the crowd began to 
disperse. A public meeting was held 
at which the nring was condemned and 
full rationing was demanded. After 
the firing the house of the District 
Superintendent of Police was attacked 
twice, but the arrival of forces pre
vented further mischief. The Secre* 
tary  of the Cooch Behar Bar Associa
tion sent a telegram on the 21st to the 
Prim e Minister in which it was stated 
tha t the Police opened Are unawares 
on unarmed peaceful hunger proces
sion without warning and tha t
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numerous persons were wounded and 
kiUed.

1 have stated the events and given 
the casualty figures as reported by the 
Deputy Commissioner of Cooch Beh&r 
to the West Bengal Government. 
W hatever the criticism as to what was 
done or not done preceding the firing 
incident, the repercussions of this un
fortunate affair are serious and we 
cannot afford to encourage disorder 
which is no remedy for any disease. 
The House will appreciate the steps 
taken after the incident to m aintam 
law and order in the area and round 
about. As for the rest, we ought to 
await the result of the enquiry which 
has been ordered ̂ n d  should not preju
dice it by previous discussion.

Our latest Information is that on the 
25th a peaceful procession was taken 
out in the town and a public meeting 
was held at the scene of the firing. 
The business centre remains open and 
the situation is normal.

The enquiry order will consist of an 
immediate enquiry by the Commis
sioner of the Division, so tha t Gov-ern- 
ment may have a thorough and im
partial report on how and what 
happened, in order that they may take 
such measures as are immediately 
necessary from the administrative 
point of view: and immediately after 
that there will be an enquiry which 
will go into the events in a judicial 
way and which may give general satis
faction. It is a pity that there are 
reports indicating activities of anti- 
governmental groups to make the 
enquiries unsuccessful. I hope the 
reports have no basis or that patriotic 
sense will prevail in m atters of this 
nature. Where men are entrusted with 
difficult and unpleasant jobs they 
should be helped not hindered in the 
confident discharge of their work.

ShH J. N. Hazarika rose—
Mr. Speaker: When long statements 

are made, it is not the practice to 
allow ifny supplementary questions. 
The hoH. Member will study the state
ment and if he has any questions to 
ask. he may give notice of them.

Shri Haasaln Imam: Will this state
ment be circulated?

Mr. Speaker: It will be incorporated 
in the debate and copies of the debate 
are always there.

Shrl A. C. Gfttha: I have also sent a 
Short Notice Question on this matter.

Mr. Speaker: It is covered now and 1 
would therefore disallow It

Shri Sarangdhar Das: Sir, I have 
photographs of the little children wha 
were shot.

Mr. Speaker: This House is not 
sitting here as an enquiry committee. 
He may place them before the enquiry  
committee.

Shri Sarangdhar Das: I w ant to 
know if the M ilitary went there afte r 
the firing? *

Mr. Speaker: No questions are per
mitted on statements.

WRITTEN ANSWERS TO QUESTIONS

M edical E ducation and R esearch

*3608. Dr. V. Subramaniam: (a)
Will the M inister of Health be pleas
ed to state w hat are the Councils 
attached to the M inistry of Health or 
created as autonomous bodies, which 
act as advisory bodies in m atters con-  ̂
nected with Medical Education and 
research in India?

(b) W hat are their functions and 
what g ran t was given to each of them 
in the years 1948, 1949, 1950 and 
w hat grant has been given for J951?

The Minister of Health (Aaikumari 
Amrit Kaur): (a) (i) Medical Council 
of India.

(ii) All-India Council of Post-^ 
graduate Medical Education.

(iii) The Nursing Council of India.
(iv) Indian Council of Medical 

Research.

(b) A statem ent containing the  
required inform ation is laid on the 
Table of the House. [See Appendix 
XXIII, annexure No. 20.]

E lectoral R olls

*3611. Shri Kishorimohan Tripa- 
thi: (a) Will the Minister of Law be 
pleased to state whether sufficient 
arrangem ent has been made to meet 
all possible demands of electoral rolls 
during the coming elections?

(b) Is there any estimate of such 
demands and if so, what is its basis?

(c) W hat will the electoral rolls 
cost approximately for candidates con
testing for (i) House of People seat;
(ii) Council of States seat; and (iii) a 
seat in either House of S tate Legis
lature?

The Minister of Law (Dr. 
Ambedkar): (a) Yes.

(b) While it is not possible to make 
any precise estimate as to the probable
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dem and for copies of the electoral rolls, 
arrangem ents have been made to en
sure th a t every duly nominated candi
date and every organised party  in a 
constituency will be able to obtain a 
03py.

(c) The inform ation is being collect
ed by the Election Commission and 
will be laid on the Table of the House 
m due course.

•‘Seminar o r Youth”
*3612. Shrl Chandrika Ram: (a)

Will the M inister of Education be 
pleased to state w hether it is propos
ed to hold a sem inar of the youth 
of the South-Asian countries in 1951?

(b) If so, w hat is the precise 
Agenda of the conference?

The Minister of Education (Maulana 
Azad): (a) Yes. There is a proposal 
to hold a U.N. Seminar on Youth Wel
fare this year.

(b) The details are under considera- 
Mon.

Dilim ita tio n  o r  Constituincies

•3613. Shri V. K. Reddy: (a) Will
Hie M inister of Law be pleased to 
fta te  whether the delimitation of 
constituencies are fixed on the basis 
Qi the population of 1941 census or 
on the basis of voters registered?

(b) Is it a fact tha t certain states 
are fixing the seats on the basis of 
voters only?

(c) If the answer to part (b) above 
be in the aflflrmative, how are the 
•eats fixed, where the voters are not
registered in l&r$;e numbers and 
where the population is more than 
double the voters?

The Minister of Law (Dr. 
Ambedkar): (a) to (c). The hon.
Member’s attention is invited to para
graph 6 of the Constitution (Determi
nation of Population) Order, 1950. 
This provides that for the purposes of 
delimitation of constituencies for the 
forthcoming elections, the population of 
any area within a State to be included 
in a constituency shall be determined 
by multipljring the number of voters 
entered in the provisional electoral rolls 
of that area by the total population of 
that State as determined under para
graph 4 of that Order, and then by 
dividing the product by the total num
ber of voters entered in the provisional 
electoral rolls of the whole State. Since 
♦he population of the State and the
total num ber of voters entered in the 
provisional rolls of the State are fixed, 
the net result of this formula is that 
constituencies have to be delimited on 
the basis of the number of voters in

particular areas. This form ula is 
equally applicable to all States, and all 
areas therein, whether or not the nunw 
ber of voters registered in particular 
areas is comparatively large or small.
Loans to  Scheduled Castes Displaced 

PlRBONS
3̂617. Shri Chandrlkm Ram: (a)

Will the Minister of Flnaaee be pleas
ed to state what amount of loans has 
been granted to the Scheduled castas 
displaced persons upto 31st March,
1951 by the RehabUitation Finanee 
Administration?

(b) W hat is the in te r^ t  thargid  
from them and how many such pmh 
sons applied for loans?

The Minister of Flnaaoe (Shri 0. D. 
Deshmukh): (a) and (b). Interest is 
chargeable a t the ra te  qf six per cent, 
on all loans under the Regulations of 
the Rehabilitation Finance Administra
tion. The other information required 
by the hon. Member is not readily 
available as the applications filed by 
the displaced persons do not indicate 
the caste of the applicants.

All-India Conferenci on Letters

244. Dr. Ram Subhag Singh: WiU
the Minister of Education be pleased
to state the decisions taken by the 
All-India Conference on Letters which 
was held in Delhi on the 15th and 
I0th March, 1951?

The Minister of Edncation (Manlana 
Asad): A statem ent is placed on the
Table of the House. [See Appendix 
XXIII, annexure No. 21.]

P ublic and P rivate Cobcpanies

245. Shri RIyaal: (a) Will the
Minister of Finance be pleased to 
state what is the total number of pub
lic and private companies registered 
in India as on 1st January, 1051?

(b) What is the total am ount of 
the authorised, subscribed and paid' 
up capital of public and private com
panies respectively?

(c) How many public and how 
many private companies are m a a g -  
ed by Managing Agents?

(d) What is the total amount of 
authorised, subscribed and paid-up 
capital of the public and* private coa 
panies respectively which are 
ed by Managing Agents?

T h e  Minister of Flnaaee (8bri C. D. 
l ^ m n k h ) :  (a) to (d). The informa
tion is being collected from various 
S tate Governments and will be placed 
on the Table of the House as toon as 
possible.
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PARLIAMENT OF INDIA 
Saturday, 28th April, 1951

The Hoiise met at Half Past Eight 
of the Clock.

[M r . S pea k e r  in  the Chair}

QUESTIONS AND ANSWERS

(See Part I )

9-43 A.M.
CONVICTION OF SHRI K. K. VYAS 

FOR CONTEMPT OF COURT

Mr. Speaker: I have to inform hon. 
Members that I have received a com
munication from the Registrar of the 
High Court of Madhya Bharat, Indore, 
intorming me that “3hri K. K. Vyas, 
Member of Parliament and Editor of 
Nat Dunya, a daily ipaper of Indore 
was convicted on the 23rd AprU for 
contempt of court for publishing mat
ter calculated to cast foul aspersion 
on the integrity of a Judge of the 
Madhya Bharat High Court and sen
tenced to one month simple imprison
ment. He is at present imdergoing 
sentence at the Central Jail, Indore. 
His application for leave to appeal to 
the Supreme Court is pending con
sideration. Copy of the judgment 
follows.” .

That is the intimation that I have 
received.

STATEMENT RE ALL  INDIA INDUS
TRIAL TRIBUNAL (BANK DIS

PUTE) AWARDS

The Minister of Labour (Shrl 
Jagjiyan Ram): Government have con
sidered the situation arising from the 
recent judgement of the Supreme 
Court declaring the main award and 
28 out of the 34 subsidiary awards of 
the All India Industrial Tribunal 
84 P.S.

7666

(Bank Disputes) void. The decision of 
the highest Court of land must neces
sarily De respected, (government are, 
however, anxious that the relationship 
between employers and employees ‘ In 
banks should continue to be cordial 
pending fresh settlement of their dis
putes through conciliation or adjudica
tion. Government have, therefore, 
decided that a new tribimal should im
mediately be constituted in order to 
adjudicate on such matters as scales 
of pay, dearness allowance, house rent 
etc. A  Bill embodying this proposal 
will soon be p lac^ before the House. 
That legislation will also ensure the 
continu^ payment to employees of the 
total pay and allowances as drawn by 
each of them on the 1st April 1951, 
subject to such retrospective adjust
ment, if any, as may be ordered by the 
new tribunal. It is hoped that the 
emoluments of employees will not bo 
varied to their disadvantage in tho 
meantime.

Government also intend to conveno 
as quickly as possible a conference of 
representatives of the employers and 
of the employees with a view to con
sulting them as to the best method of 
resolving the differences between them 
on matters not covered by the reference 
to the tribunal An appropriate way 
of dealing with such matters, especially 
in view of the need for an exp^tious 
settlement, is to refer them to a con
ciliation board on which the Reservo 
Bank of India will also be represented. 
Government hope that with goodwill 
on both sides, it will be possible for 
the conciliation board to produce a 
unanimous award at an early date. In 
case of failure of the conciliation 
board, the points on which agreement 
is not reached will also be referred to 
the new tribunal

Shri Hussain Imam (Bihar): In
making this statement have the Gov^ 
emment taken into consideration tho 
Punjab National Bank strike?

Bfr. Speaker: They must haTo takflsi 
n t  of all rolovant things.
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Laws (Extension of 

Application) Amendment 
Bill

EMPLOYEES’ STATE INSURANCE 
(AMENDMENT) BILL

The Minister of Labour (ShA
Jagjivan Ram): I beg to move lor
leave to withdraw the Bill to amend 
the Employees’ State Insurance Act,
1948.

Mr. Speaker: The question is:
“That leave be granted to with

draw the Bill to amend the Em
ployees’ State Insurance Act,
1948.”

The motion was adopted.

State Financial Cor
porations Bill

m 'l

EMPLOYEES’ STATE INSX/RANCE 
(AMENDMENT) BILL

The Minister of Labour (Shri 
Jagjivan Ram): I beg to move for 
leave to introduce a BiU to amend the 
Employees’ State Insurance Act, 1948.

Mr. Speaker: Motion moved:
“That leave be granted to intro

duce a Bill to amend the Em
ployees’ State Insurance Act, 1948.”

Dr. Deshmukh (Madhya Pradesh): 
One Bill has been withdrawn and an
other has been introduced, copies of 
which are not available to us. May I 
ask the hon. Minister to explain the 
diiTerence between the two?

Mr. Speaker: The point is technical.
Government were advised that the Bill 
required the recommendation of the 
President and the Bill that had been 
introduced was without such recom
mendation. Therefore to regularise 
the position they have withdrawn t̂ ê 
first Bill as it was and introduced the 
same Bill with the recommendation of 
the President.

Dr. Deshmukh: My Bill has made 
many a people wiser.

Mr. Speaker: The question Is: .
.“That leave be granted to intro

duce a Bill to amend the Em
ployees' State Insurance Act, J948.”

The motion was adopted.
Shri Jagjivan Ram: I introduce the 

Bill.

OPIUM AND REVENUE LAWS (EX
TENSION OF APPLICATION) 

AMENDMENT BILL

The Minister of Finance (Shrl C. D. 
Deshmukh): I beg to move for
leave to introduce a Bill to amend 
the Opium and Revenue Laws (Exten- 
■ioD of Application) Act, 1060.

Mr. Speaker: The question is: 
“That leave be granted to intro

duce a Bill to amend the Opium 
and Revenue Laws (Extension of 
Application) Act, 1950.”

The motion was adopted.

Shri C. D. Deshmukh:
the Bill.

I introduce

STATE FINANCIAL CORPORATIONS 
BILL

Mr. Speaker: The House will now 
take up item No. 7 in the List of Busi
ness, the State Financial Corporations 
Bill. The earlier one, I am told, is to 
be taken up later.

Dr. Deshmukh (Madhya Pradesh): 
On a point of order. Sir, I have often 
heard you complain that Members of 
this House do not take sufficient care 
to study. You have remarked to this 
effect. Some of these subjects are 
rather involved and when a change is 
made at the eleventh hour in the 
order, it is certainly inconvenient be
cause whatever preparations hon. Mem
bers have made are dislocated.

Mr. Speaker: That does not meet 
the remarks made by me. They still 
stand and that is my honest conviction. 
However, Members to whom they do 
not apply need not put on the cap. The 
point is, 1 do concede, that it causes 
some inconven^nce and I have always 
therefore stressed the point that, once 
we fix up an agenda, we should stick 
to the order therein. But that is the 
general rule. There are cases in which 
human as we are, some exception has 
to be allowed. I do not want to enter 
into the reason as to why the order 
was changed at the last minute, be
cause I do not want to try to sit in 
judgment on the manner in which Gov
ernment carry on their affairs. In this 
case, they must have their own reasons.

Shri Hussain Imam (Bihar): Gen
erally, intimation is given to us a day 
earlier that such-and-such item in the 
Order Paper would be taken up first.

Mr. Speaker: Therefore, sometimes 
it happens; and this is one of the cases 
of that “ sometimes”.

Shri Sidhva (Madhya Pradesh): This 
is the second time. Sir. Mr. Santhanam’s 
Bill on Inland Steam Vessels was an
other case where he abruptly asked 
for priority for his Bill and got it.

Mr. Speaker: I think after this dis
cussion Government will bear it in 
mind.
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Shri Bharati (Madras): Is it not
necessary that we may be apprised of 
the reasons?

Mr. Speaker: The House will now 
proceed with the State Financial Cor
porations Bill. ^

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move:

“That the Bill to provide for the 
establishment of State Financial 
Corporations be referred to a Select 
Committee consisting of Shri M. 
Ananthasayanam Ayyangar, Srijut 
Kuladhar Chaliha, Shri Syam- 
nandan Sahaya, Shri T. R. 
Deogirikar, Shri Kishorimohan Tri- 
pathi, Shri T. A. Ramalingam Chet- 
tiar, Shri Bijoy Kimiar Pani, 
Shri Lakshmi Shankar Yadav, Shri 
B. L. -Sondhi, Shri Satis Chandra 
Samanta, Shri A. H. S. Ali, Shri 
Ra4helal Vyas, Shri H. S. Rud- 
rappa, Shri Goknl Lai Asawa, Shri 
K. A. Damodara Menon, Captain 
Awadesh Pratap Smgh, Shri M. 
Satyanarayana, Shri Vinayak Rao 
Balashankar Vaidya, Shri Nemi 
Saran Jain, Shri Ram Chandra 
Upadhyaya, Shri R. Venkataraman, 
Pandit Krishna Chandra Sharma, 
the hon. Shri Mahavir Tyagi, and 
the Mover, with instructions to 
report by the last day of the first 
week of the next session, and that 
the number of Members whose pre
sence shall be necessary to consti
tute a meeting of the Committee 
shall be five.”

The need for establishing^industrial 
corporations for supplying medium and 
long-term financial requirements of 
Indian industries which are strictly 
outside the scope of the ordinary com
mercial banks was explained in detail 
by Shri Shanmukham Chetty in his 
speech in connection with the Indus
trial Finance Corporation Bill in 
November, 1947, and when the Bill was 
nassed it was recognised that the all- 
I^dia Corporation which was set ud  
under it could not cater to the needs 
of all types of industries spread over 
the whole of India and its' activities 
would have necessarily to be restricted 
to large-scale industries. Financial 
assistance to be granted by the Cor
poration was deliberately restricted to 
Public limited companies or co-opera
tive societies engaged in the manufac
ture or processing of goods or in min
ing or in the generation or distribution 
of electricity or any other form of 
T>ower, and as was made clear then, 
ôr financing small-scale Industries It 

would be necessary to set up State 
industries finance corporations. It 
^U ld  be recalled that the Central 
BanTcing Inquiry Committee’s report in

1931 had, as a matter of fact, given 
higher priority to the formation of 
Provincial Corporations rather than to 
a Central Corporation.

Now, the initiative for this legisla
tion has come from the Bombay Gov
ernment who wish to set up such a 
corporation to supplement the work of 
the Industrial Finance Corporation. 
According to them, as in the case of 
Industrial Finance Corporation, it is 
necessary to constitute a statutory cor
poration in order to make it possible 
to incorporate in the Constitution neces
sary provision in regard to majority 
control by Government, guarantee by 
the State Government, in regard to the 
repayment of principal, the payment 
of a minimum rate of dividend on the 
shares, restriction on distribution of 
profits and special powers for the en
forcement of its claims and recovery 
of dues. The Bombay GoveiTunent 
requested the Central Ck>vemment to 
undertake the necessary legislation 
since the incorporation, regulation and 
winding up of such corporations fell 
within the purview of Parliament 
under entry No. 43 of the Union List. 
The other State (governments have 
been consulted and they are all in 
favour of such legislation. According
ly a Bill was drafted and circulated to 
State Governments and the Bill now 
before Parliament has been framed 
after consideration of the various sug
gestions made by the States, the Indus
trial Finance Corporation and the 
Reserve Bank of India. So, I need not 
elaborate, the point that there is a 
definite need and scope for the provi
sion of finance for medium and small- 
scale industries. It may be asked 
whether this cannot be made without 
resorting to separate State Corporations 
eitl\er through the existing powers of 
the State Governments under the 
State Aid to Industries Act. or by es
tablishing the branches of the Central 
Corporation. As regards direct finan
cial assistance to industries by the 
State Governments, I think it is the 
experience that the present arrange
ments are inadeauate and it is recog
nised that they form onlv an insienifl- 
rant portion of the total demand. 
What is more important is that the 
business and technical experience that 
ran be brought together and the ob- 
iectivity that can be ensured in a cor- 
Doration of the type envisaged cannot 
be expected in the oneration of the 
ordinary machinery of Government 
when decline with annlications for fin
ancial aid to individual industries 
some of which applications are bascvl 
on schemes of a very technical nature 
and all of which require most careful 
«nd businesslike scrutiny. Therefore, 
if prudent and effective assistance In
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to be given to medium and small-8cale 
industries in the States then separate 
Strte Corporations would be necessary 
even though the States might wish to 
continue direct financial assistance in 
a small way. As for the possibility of 
the Central Corporation opening 
branches, this is hardly likely to serve 
the purpose unless the scope of the 
Corporation is enlarged bej^nd the 
original intention to include the finan
cing of medium and small-scale indus
tries. Moreover, there is the adminis
trative consideration that a State Cor
poration would normally be much bet
ter placed to investigate applications 
from different moffussil areas in the 
State than would a branch of the Cen
tral Corporation constituted at the 
headquarters of the State without any
1 n . li/r special machinen^ embracing 10 A.M.

State. Lastly, it has to be remembered 
that the establishment of State Corpo
rations as distinct from the setting up 
of more branches of the Central 
Corporation is likely to have the 
effect of bringing in more capital 
for the development of industries 
than would otherwise be avail
able, partly because the State Corpora
tions and their finances would be 
brought into the picture and partly be
cause of the stronger appeal which 
7)is-a-vis local institutional investors 
is inherent in the local Corporation 
intended to finance local industries. 
The House would therefore agree that 
separate Financial Corporations or in
stitutions sponsored by State Govern
ments and supplementan^ to the Indus
trial Finance Corporation would be 
the most suitable way of dealing with 
this problem.

Now, the question arises: would it 
be possible to obtain the necessary 
capital for setting up such corpora
tions in all the States and if not, 
’Whether there is any point in under* 
>'aking a comprehensive legislation for 
•11 States? I would like to point out 
In this conn^tion that the proposed 
legislation is not automatically anpli- 
rable to all States. In the first place, 
it applies to a particular State only 
when the Central Government so noti
fies. Secondly, it is a matter for speci
fic and deliberate decision by the 
State Government concerned on a rc7 
view of its industrial needs, its finan
cial position, so as to see whether or 
not to establish such a Corporation. 
So, the legislation proposed is permis
sive in character, the option resting 
with the State Government imder 
clause 3, though the concurrence of 
the Central Government will also be 
necessary since under sub-clause ( 3 > of 
ilause 1 it comes Into force on the 4ate

appointed by the Central Government. 
In view of the reasons which I have 
given for establishing separate State 
Corporations, it may be asked in what 
manner the Bill demarcates the func
tions of the State Corporations, so 
that there is no overlapping between 
them and the all-India Corporation. 
It wiU be seen that industrial concerns 
as defined in clause 2  of the Bill are 
not confined to public limited com
panies or co-operative societies but in
clude private limited companies or pri
vate enterprises and the limit for 
accommodation prescribed under 
clause 26 is Rs. ten lakhs as against 
Rs. 50 lakhs under the Industrial Fin
ance Corporation Act. There is no 
specific provision to give a separate 
sphere to State Corporations. The 
reason for this is that it is not possible 
to put public limited companies out
side the purview of the State Corpora
tions since the smaller of such com
panies would be more approprisrtely 
financed by them. Nor is it feasible 
to make a statutory classification of 
industries and to allocate them be
tween the Central and the State Cor
porations. So, in view of these prac
tical difficulties it was felt that it 
would be best to leave the demarca
tion to be decided upon by the Cor
porations through mutual agreements 
and executive convention. On account 
of their smaller resources, the State 
Corporations will naturally have to 
confine their activities to financing 
medium and small scale industries and 
it is only in regard to border line cases 
that the danger of overlapping would 
arise. Such duplication could be 
avoided by a working arrangement 
whereby no application which is dealt 
with by the Central Corporation is 
also simultaneously or at a later stage 
considered by the State Corporation or 
vice versa. Similar precautions could 
be taken to ensure that no apnlication 
for a loan which has been refused by 
the Central Corporation is later agreed 
to by ttie State Corporation or vice 
versa. The Central and State Cor
porations would in their own interests 
be working in as close a co-ordination 
as possible, and this could be further 
ensured by including a representative 
of the Central Corporation among the 
directors to be nominated by Govern
ment on the State Corporations. The 
House will notice that the provisions 
of the Bill are generally on the lines 
of those contained in the Industrial 
Finance Corporation Act. Since the 
requirements of the different States 
will vary considerably, it was consider
ed whether it would not be sufficient 
to confine the scope of the Bill to basic 
statutory needs like guarantee by State 
Governments, special facilities for re
covery of ^ues, disposal of profits and
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liquidation and whether other parti
culars like the amount of share capital, 
the constitution of the Board, terms of 
the loan etc. could be left to be pres
cribed by State Grovemments by rules 
in accordance with their individual 
requirements and in consultation, 
where necessary, with the Central Gov
ernment. It was felt however that it 
would be undesirable to lea>̂ e such 
matters to be decided by rules, as this 
would have caused some amount of 
uncertainty. The present Bill there
fore incorporates aU the matters 
which have been dealt with under the 
Industrial Finance Corporation Act.

I shall not on the present occasion 
go into all the details of the Bill since 
the House has already passed and is 
familiar with similar provisions in the 
Industrial Finance Corporation Act, 
but I should like to explain the more 
important variations. It would be seen 
that the provision has been made to 
allow each State Gk)vernment to de
cide the amount of authorised capital 
within certain limits according to their 
own needs. The limits laid down 
under clause 4 are not less than Rs. 50 
lakhs and not more thar Rs. two crores. 
It is felt that these limits would be 
suitable for State Corporations since 
a smaller capital than Rs. 50 lakhs 
would not inspire sufficient confidence 
and make the effective functioning of 
the Corporation difficult, while a larger 
capital than Rs. two crores would be 
difficult to raise. Unlike the Central 
Corporation where the capital is con
fined to the Government, the Reserve 
Bank and financial institutions, in the 
capital of the State Corporations the 
general public are also allowed to 
participate. It is considered that hav
ing regard to the limited sources of 
capital available and the large number 
of States involved, it is dtesirable to 
throw open to the individual investor 
a certain proportion of the shares of 
the State Governments. It is however 
necessary to place a limit on such in
vestments and therefore though it is 
felt to the State Government to deter- 
mme the number of shares to be allot
ted to the various categories, it is laid 
down that the share subscribed by the 
public shaU in no case exceed 25 per 
cent, of the total number of shares. To 
ensure that this limit is not exceeded, 
tne transfer of shares held by Govem- 
jjjent and financial institutions is res
tricted between these categories them
selves and free transfer Is aUow^ 

in the case of shares held by the 
public. This it is consider^ will aJso 

the liquidity of the shares 
subscribed by the public.

Then, as in the case of the Industrial 
finance Corporation, the guarantee to

be given for the minimum rate of divi
dend on the shares is to be fixed ®t the 
time of the issue of these sharet since 
the rate would have to be varied from 
State to State and according to the con
ditions prevailing at the time of each 
issue of shares.

As regards additional capital, the 
Financial Corporations are required to 
consult the Reserve Bank in regard to 
the issue and sale of bonds and deben
tures in order to ensure due regard 
being paid to the conditions of the 
market and the proper co-ordination in 
the borrowing programmes of Gov
ernments and these corporations. The 
rate of interest to be guaranteed on 
these bqpds has to be determined by 
the State Governments in consultation 
with the Central Government and this 
will secure co-ordination as well as 
flexibility according to the needs of 
each case.

The other important variation is in 
regard to the size and composition of the 
Board of directors and Executive Com
mittee. As the State Corporations 
will be smaller than the Industrial 
Finance Corporation, it is felt that a 
Board of nine in their case, as against 
twelve in the Industrial Finance Cor
poration, would be suitable. It will 
consist of three directors and one 
managing director, nominated by the 
State Governments, one director each 
nominated by the Central Board of the 
Reserve Bank and the Board of direc
tors of the Industrial Finance Corpora
tion, one to be elected by members 
of the public who are share-holders 
and two directors elected by all the 
other share-holders, one of whom will 
represent the banks and the other fin
ancial institutions. Similarly, the 
number of directors on the Executive 
Committee of the Corporation is fixed 
at four,. as against five in the Indus
trial Finance Corporation.

The other provisions are identical 
with those of the Industrial finance 
Corporation, though there has been 
some rearrangement. The Bill has 
been divided into Chapters and the pro
visions contained in the Industrial 
Finance Corporation Act, section 6 , 
sub-sections (3), (4) and (5) regarding 
the power of Government to give in̂  
structions and supersede the Board 
have been incorporated in a separate 
clause under Chapter V, clause 39.

I  think I  have now c^alt with all 
the important points in connection wilh 
the Bill. Having regard to the inade
quacy of the existing available facili
ties and the need for rapid industriali
sation of the counter, I  need hardly 
stress the importance of the proposed 
measure in the intereflts e f tke tedue-
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trial weU-being of the country as a 
whole. As some of the State Gov
ernments are anxious to play their 
part in putting the country on the 
road to raoid industrial development, I 
hope that the House will agree to my 
motion for reference of the Bill to the 
Select Committee.

Pandit Maitra (West Bengal): May 
I kirow from the hon. the Finance 
Minister whether the draft Bill was 
sent to the State Governments for 
opinion and also to the Qiambers of 
Commerce? .

Shri C. D. Deshmukh: I have al
ready said that the draft Bill was sent 
to the State Government; it has not 
been sent to the Chambers of Com
merce.

Mr. Speaker: Motion moved:
“That the Bill to provide for 

the establishment of State Finan
cial Corporations be referred to a 
Select Committee consisting of 
Shri M. Ananthasayanam Ayyan- 
gar, Srijut Kuladhar Chaliha, 
Shri Svamnandan Sahaya, Shri 
T. R. Deogirikar. Shri Kishori- 
mohan Trioathi, Shri T. A. Ramal- 
ingam Chettiar. Shri Bijoy Kumar 
Pani, Shri Lakshmi Shankar 
Yadav, Shri B. L. Sondhi, Shri 
Satis Chandra Samanta, Shri 
A. H. S. Ali, Shri Radhelal Vyas, 
Shri H. S. Rudranpa, Shri Gokul 
Lai Asawa, Shri K. A. Damodara 
Menon, Captain Awadesh Pratap 
Singh, Shri M. Satvanarayana, 
Shri Vinayak Rao Balashankar 
Vaidya. Shri Nemi Saran Jain, Shri 
Ram Chandra Upadhyaya, Shri 
R. Venkataraman, Pandit Krishna 
Chandra Sharma, the hon. Shri 
Mahavir Tyagi, and the Mover, 
with instructions to report by the 
last day of the first week of the 
next session.”
I  am not placing before the House 

that part of the motion of the hon. the 
Finance Minister which says that the 
i^uorum shall be five, because our rules 
provide for it.

Prof, K. T. Shah (Bihar) : At the
very outset of my remarks I would like 
to sound a note of protest against the 
manner in which legislation of this 
importance is brought before the 
blouse out of its order on the Order 
Paper. Very important Bills figured 
on the Order Paper circulated to us 
for several davs; and some of us have 
been bnsv suggesting amendments to 
those Bills to such an extent that, I 
for my part, am obliged to confess 
that I have not had the time to gtady

this Bill carefully, not thinking that 
it would be brought up today fot con
sideration, or for reference to the 
Select Committee. .

[S h r im a t i  D u r g a b a i in the Chair]

I have more than once been told 
that when we offer criticism we are 
only indulging in destructive remarks. 
But whatr can we do when matters of 
this nature are brought up at such 
short notice, and we are called upon 
to make our suggestions for considera
tion by the Select Committee? I arn 
aware that this is certainly not the’ 
final sta^e the Bill; nor is the Bill 
being considered clause by clause. I 
am aware, also, that this Bill has been 
before Members for some time. But 
unless it is assumed that every Bill 
circulated at any time, v/hether at the 
beginning of this session, or in the 
last session or any time before, has to 
be complete! V borne in mind by Mem
bers, and at any notice Members are 
to be expected to speak upon them. I 
am afraid you will only encourage the 

-tendency to be rather wide off the 
mark, irrelevant, or indulging in gene
ral slogans or general remarks which 
may not be really helpful. We would 
instead incur the displeap^ire of those 
who are sponsors of the Bill, and also 
the charge of indulging in destructive 
criticism. At the same time we in our 
hearts cannot help feeling that mem
bers of Government show a contempt 
for the canacity of this House which,
I am afraid, is not deserved by the 
whole House. It may be deserved by 
some of us perhaps who indulge in 
criticism now and again and as such 
merit that kind of reproach. But I 
feel that the large majority of faithful 
and loyal Members, who always con
sent to any change in the order of 
business, or any kind of amendment, 
made even by Government after their 
own better advice has prevailed, 
should certainly not be treated with 
this kind of contempt.

I say this with great regret and with 
no feeling of recrimination. But I 
cannot help saying that we are pre
vented from making our contribution, 
contributing our mite, in the desnatch 
of business, as well as in the soundness 
of the business that is done, if we are 
to be called upon to offer our observa
tions in the manner in which this Bill 
has been brought up.

Coming to the subject proper of the 
Bill. I may say without any immodesty 
that I too have studied this subject of 
Industrial Finance, In a . manner of 
speaking, and that, too, for some years 
past. Had I, therefore, had sufficient
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time to study this measure more car^ 
fully, I might have been m a position 
to otfer more helpful remarks, or at 
least m ^ e  such suggestions as I ^ g h t 
have thought more helpful. As it is i 
am obliged to take up only certain 
salient features of basic prmciples, 
and show how the provisions of this 
Bill may not meet with all the objects 
that the Bill is stated to aim at.

In the first place, I take it that this 
Bill would help, as it is said, medium 
or short-term tinance; and so probably 
will be confined to s m a lle r  industries. 
As a matter of constitutional import
ance I do no know whether it is not 
the busmess of the States, rather than 
the Centre, to look after the smaller 
industry. Only a few selected large- 
scale industries have been taken up lor 
assistance by the Industrial Finance 
Corporation or by the Central Gov
ernment. This is a matter I  should 
say for the States finance or the States 
jurisdiction to deal with.

I understcuid, indeed that this Bill 
has been framed in consultation with 
the State Governments, and it is at 
the request of the State Governments 
that the measure has been brought 
forward. It has been framed, it has 
been consulted upon, and it has now 
been presented to the House with the 
approval, with the endorsement so to 
say, of the State Governments— îf not 
of every clause and every letter in that 
clause, at least of the underlying prin
ciple. And let me say lest I be mis
understood that I too would welcome 
the basic principle of this Bill, though 
with certain reservations which I shall 
point out later.

It is undoubtedly true that the need 
exists for a proper, well organised, 
well co-ordinated system of industrial 
financing in this country by some or
ganised method, and through som^ 
organised institution with Government 
backing behind it. But the industries 
to be selected, the enterprises to be 
selected, their -place in the general 
economy of the country, and their re
lation to the so-called Cottage Indus
tries, or handicrafts and so on are 
matters not to be overlooked I find, 
from the cursory glance that I have 
been able t& give to this measure, that 
the general trend of this measure is to 
attend to what we may call mechanised 
industries, but on a smaller scale. The 
fate of the Cottage Industry, ther^efore, 
the fate of the really small man, the 
handicrafts worker, is not at aU with
in the purview of this measure. We 
pay considerable lip homage to and 
are lavish in our lip sympathy for the 
need of developing Cottage Industries. 
But whenever it comes to measures of

concrete benefit to the small haadi' 
crafts man, I find that our verbal 
homage is seldom seconded by actual 
facts.

One of the greatest needs, it is 
generally agreeu, ol the small handi- 
cratis man ana cfie Cottage xnausury 
IS organisation, supply ot adequaie 
creaii or aaequate nnance. io r  tnai 
purpose we eitner looK to me co-opera- 
iive credit society, or to such oiner 
insiitutions like tne local money-lender 
as are supposed to deal with the 
mailer. ±iere is, however, a statutory 
corporation whicn is expressly mtend- 
ed to help tne short or medium-term 
credit needed by relatively small- 
scale industries; and yet, so far as 1  
can judge Irom the provisions tnat i  
nave glanced at nere in tnis Bill, it 
seems utteny unluteiy that the really 
small man wno is so woefully and per
petually in need of constant credit sup
ply would find nis interests served. He 
IS usuaUy ignorant, illiterate, and im- 
lamiliar witn the forms and metnods of 
sucn enterprise; and, tberefore, even 
if you desire to assist him, by this Bill, 
It IS very uniikel>" tnat he would really 
benefit. On the contrary, it is likely 
that some intermediary class would 
taKe all the cream of sucti assistance 
as it may be the intention of ttie Gov
ernment to supply to tnese industries.

Unless, therefore, in this one matter 
this Bill is radically amended by the 
Select Committee, 1 teei that the one 
great object ̂ that ought to be held 
oefore ali such measures as this will 
not be served. I believe myself in the 
industrialisation of the country. But 
at the same time, in the stage in which 
we are to day, I cannot agree that the 
interests of tJie smaU man, the handi
crafts man, the village craftsman, 
should be neglected. 1  would, there
fore, pl^ad, with every earnestness 
that I can commcind. that amendments 
should be made in this Bill whereby 
the really small worker who is not an 
agriculturist, who is not connected or 
occupied with l^ d , and whose main 
livehhood lies iir  such work should also 
be attended to.

No one has, I am afraid, collected 
statistics to show what proi)ortion Ot 
the national wetith of this country is 
derived from this source or produced 
by the small worker, working with his 
own tools and materials, in his own 
home, with his own family. I  for my 
part would like to hazard a guess that 
not less than one-third of that wealth, 
if not more, is derived from the labours 
of these small men. I am, of course, 
not including agricultural wealth for 
the present. If that is the proportion 
contributed to the general prosperity 
of the country by the small man, I
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think it la but fair that his interMts, 
his handicrafts, should be specifically 
attended to. 1  would, therefore, at 
the risk of repetition, add that his 
claims should be properly attended to 
by suitable amendments to the Bill 
in the Select Committ^.

Another point that I should like also 
to add is that the Corporation in each 
Province is to be, according to the 
provisions of this Bill, established by 
notification of the Central Government, 
and when the Central Government and 
the State Gk>vemment concerned agree. 
It may be a suitable course; and I am 
not prepared to dogmatise absolutely 
that it is not quite appropriate. But 
for my part, however, I cannot help 
feeling that if the States are to be 
taught proi>erly their sense of responsi
bility; if' the States are not to be al
ways dependent upon the Centre for 
every little thing they have to start, 
and if we really mean to have a true 
working democracy in this country in 
every corner of it, then this policy of 
spoon-feeding ought to stop. There 
ought to be some room wherein the 
States should be allowed to have their 
own thought, their own provisions, 

'their own initiative in such cases. It 
is very well and it is quite proper that 
the Centre should advise the States 
when and how, in what manner, in 
what form, with ^hat organisation, 
with what resources such substantial 
measures should be undertaken. But 
once the general policy is imderstood, 
that is to say, once the principle is 
accepted that there must be financing 
in such manner as is proposed in the 
Bill of the relatively smaller indus
tries, I think it would be right and 
proper to leave* it to the States them
selves to initiate. After all, you have 
laid down or you are proposing to lay 
down a general measure.

So far so good. But the implementa
tion of the measure, the putting into 
operation and the starting of a Cor
poration in each State should be left, 
in my opinion, to the States so far as 
the initiative is concerned. You your
self have agreed that the rate of divi
dend may vary from State to State 
because of the varying conditions. It 
might, therefore, be equally argued on 
a parity of reasoning that each State 
should also be similarly left to deter
mine for itself, and to institute, by its 
own order, a corporation of this kind 
on the general pattern provided by you, 
and not left to the Central Grovem- 
ment to issue a notification in each 
case.

Then 1 come to the provision of 
capital for the Corporation. I  recog- 
oiM that it is a public corporation.

Yet it has to function in what is called 
a mixed economy. There are two 
difficulties I fanoy in this case which 
I for one would like to be solved, or 
somehow to be answered properly. 
One is that in a mixed economy pre
sumably in one and the same industry 
which is assisted, or one and the same 
enterprise which is assisted by such a 
corporation, there would also be other 
competing enterprises in the same in
dustry which are or may be in private 
Iwnds. What will be the relative posi
tion of these two? You are not pre
pared to nationalise all industries, 
socialize them, though I  for my part 
would have suggested that; I would 
have suggested that there should be 
no other means of securing capital or 
credit except through this State Fin
ance Corporation. I realize, however, 
that Government is not yet prepared 
to accept the policy of T/^olesale 
socialization, however much I am in 
fa\our of i t

At the same time, on the assumption 
on which you proceed, namely, of a 
mixed economy, it is imperative, in my 
opinion, that some arrangement should

• be made by which unfair competition 
should not occur either to the dis
advantage of the State Finance Cor
poration, or enterprise on the other 
side either. Automatically, the State 
financed industry or enterprise would 
have certain advantage whether they 
are expressly stated or not; they would 
be in a better position vis-a-vis the 
competitors in the same industry, and 
in the same market, siioh as, for in
stance, those that are being aided by 
the State Finance Corporation. There 
would be a general sympathy in favour 
of those enterprises and there would 
be a general desire to see to it that 
such enterprises do not go on the rocks. 
On the other hand, such an enterprise 
would also be expected to have, let 
us say, model employment conditions, 
specially open ways of functioning to 
make it impossible to engage in any 
indirect, oblique or even not quite 
justifiable methods of securing busi
ness. In a competitive world, there
fore, with other competitors perfectly 
free to follow whatever line of action 
they choose in any particular emer
gency or in any particular situation, 
in a manner of speaking there would 
be an advantage to these industries or 
enterprises which are, assisted by the 
State Finance Corporation.

So long as you keep up this mixed 
economy, so long as you have compet- 
mg individuals freely competing 
amongst themselves and also with sohie 
other enterprises in their own industi^ 
which is assisted by the State Finance 
Corporation, you must see to It that
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you have some machinery, regulations 
or means by which this competition 
should not be detrimental to the in
terests of either.

I am not saying here that only those 
enterprises, which are aided by the 
State Finance Corporation, should be 
protected. But I am also not saying 
that however objectionable or open to 
criticism the methods of private sector 
of industry may be, sD long as you keep 
up mixed economy in this country, 
you must not see to it that they do hot 
suffer invidiously. ■

In this measure, I  trust the usual 
answer will not be given that this is 
not the place where we can provide 
for it; that this is a matter of basic 
or national policy; and that, therefore, 
it should be considered separately. I 
submit it is one of the ^eat defects 
of the present way of dealing with 
matters of this character piece-meal, 
taking one item in one manner and 
another in another manner, that is 
at the root of many of the evils which 
we could otherwise have avoided.

I knov/ that there is such a thing 
as the Planning Commission; and that 
the Planning Commission would act 
comprehensively in regard to the en
tire financial requirements of the 
country. That at least is what I as
sume, though perhaps the Planning 
Commission in its wisdom may func
tion differently. I think the Planning 
Commission has formulated their 
policy; and now that it is appointed, 
we have every right to expect that its 
policy will soon be formulated and 
announced. Is there, I ask, such an 
immediate need that you have set 
about starting such ad hoc corpora
tions; and thus, so to say, to take the 
wind out of the sails of the Planning 
Commission? That may not be quite 
correct or quite applicable to this 
Bill. Nevertheless. I feel that you are 
creating prior obstacles in the way of 
implementing the Planning Commis
sion’s recommendations, if you create 
institutions piece-meal of this charac
ter with the functions assigned to them 
which cannot but have a most radical 
hearing upon the development of the 
country as a whole.

It is not the intention, I am sure, 
of the Planning Commission or those 
who compose it to think only of the 
larger industries. They must be think
ing of these industries and others as 
a whole. There must, therefore, be in 
their portfolio many suggestions with 
regard to the financing and developing 
of the smaller industries.

There is, moreover, another factor 
to which I cannot but invite attention, 
84 P.S.

namely, the relatively uneven pace of 
cevelopment or unequal stage of de
velopment as between the several 
States of this country. We may be all 
politically equal as citizens and as 
States; but in actual practice, it is 
hardly necessary to say that the 
several States are. from the point of 
view of industrial development, not 
equal inter se. It is, therefore, very 
likely, that those States which are in
dustrially more developed, more pro
gressive, more go-ahead, may have the 
ear of the Government of India more 
readily, easily and fruitfully than 
others; and so secure benefits much 
more than those States which are 
relatively not so well developed, not 
so insistent, not so progressive, not so 
well to do, not so insufficiental, and 
therefore not very well heard as my 
voice may be heard here.

When I  had the honour to lay out 
some kind of plan for the National 
Plannmg Committee, it was one of the 
cardinal objectives of that body to see 
that the stage of unequal development 
as between the several States should 
be 'remedied as early as possible, as 
soon as possible, as far as possible, 
and thereby guard against the com
mon argument used in the previous 
regime whereby the so-called agricul
tural States or Provinces used to be 
pitted against the so-called industrial 
provinces and thfc forces of the two 
neutralized. This is now a homo
geneous, unified country. Every one 
of its parts and corners is entitled to 
an equal treatment, but does not al
ways get it. I do not state that you 
do not profess or declare in this Bill 
or anywhere officially that Provinces 
or States would be entitled to discrimi
nating treatment. But in actual prac
tice you would really become ostriches 
if you would not recognize that there 
is a wide divergence in the stage of 
development and the consequent in
fluence that development engenders. 
The danger is really great; while the 
more advanced provinces may con
tinue by such methods to be more 
advanced, more developed, and, there
fore, more able to exert their influence 
or pull their strings, the less advanced, 
the less developed may fall backward; 
unless there is some device whereby if 
not a brake be applied to the pace of 
development in some advanced pro
vinces, at least a spur must be em
ployed in the case of others which are 
relatively more backward and less 
developed.

I would therefore, desire that In 
the provisions of this Bill somethlnR 
must be inserted as a matter of policy 
that attention should be paid to the 
needs of the backward Provinces,



7eS2 State Financial 28 A P R IL  1951 Corporations Bill 7683

tProf. K. T. Shah] 
even if need be in preference to those 
of others, so long as, lat any rate, as 
a pre-determined standard of develop
ment is not reached in all.

1  have in mind, at any rate* a 
clear conception of what we can say of 
a pre-determined stage of development. 
That is to say, we must be able to say 
that the inherent, intrinsic, natural 
resources of each province, whether ill 
mineral wealth, or forest wealth, or land
ed wealth, or in the shape even of ener
gy and enterprising ability of the citi
zens, are developed to an optimum 
level. Until we cannot say that, we 
dfennot also claim that we have dealt 
out an even hand to all the provinces 
and the State.

The possibility also of the products 
or results of such state-aided indus
tries—state-aided I am using in the 
sense as now receive aid from the pro  ̂
Vinces—competing should not be over* 
looked. The tendency—I hope it 
would not occur—of sj^idication, or 
bringing into a common monopoly or 
close corporation, by a system of inter
locking directorates, or by creating 
holding companies, or by other means 
that measures of this character would 
facilitate, industries of a State in one 
hand or a small group of operators, is 
sufficiently strong in my mind, to de
mand precautions *and safeguards 
against dangers of this kind. If you 
desire mixed economy as you call it, 
in which a“ competiti^ system of free 
enterprise or individual enterprise 
within the requirements of a welfare 
State is maintained, then this sugges
tion is all the more necessary. These 
are not merely catch-words; in my 
mind, they stand for grim realities, 
vhich we are far from attaining, what- 
‘ver our professions might be. If you 
are to secure this, you have to see to 
it that these differences, these handi
caps, should be removed by every 
means in your power, so that the 
country can be said to be really unified 
and homogenous, with an even pace 
of progress in every part and comer.

Coming next to the details, it is not 
necessary at this stage, I realise, to 
offer any suggestions regarding, let us 
say, the amount of capital or the means 
of securing that capital; the proportion 
to be obtained from the various sources 
indicated in the measure, the method 
of appointing directors, the functions 
of the directors, or of the Board, the 
relations of the Board to the managing 
director, and to the Government or the 
Beserve Bank, and the various pro
blems that have been mentioned in the 
several provisions of this Bill. Time 
wID, r hope, be available, and with a

greater margin, for reflection and con
sideration by Members than has been 
the case in the present instance, when 
the Bill returns from the Select Com
mittee. For the present, however, 1 
feel that there are two points which 
need attention, in regard, for instance, 
to capital, which require further con
sideration.

Taking the provisions as they are 
today in this Bill, a definite lim it, is 
placed upon subscription by the public, 
and that limit, in my . opinionj, ig. M 
woefully small ort̂ » agairi eohsidferirii 
that wt 8.re speaking of a mixed econo
my. I would have, of course, desire, 
for my part, th.r̂  the entire capital 
should be provided for each industry 
or each enterprise by this Corporation] 
and so secure that each industry and 
enterprise in that way be socialised. 
Since we are, however, not p|repared icJ 
accept that proposition, since you 
would infeist upon what is called a free 
economy, you would invite and should 
invite public to subscribe, the share 
of the public should be larger. Here 
is an investment which is to be guaran
teed, both in principal and interefei, 
by the State. What is more attractive 
than that? The smaller man should 
come very readily to invest in this 
guaranteed and safe investment. And 
if he should ccme, why should he be 
restricted only to 25 per cent? If it 
is your desire to secure capital from 
the really small investor, and not 
from the big speculator, if it is your 
desire really to see that he is genuinely 
interested and concerned in the de
velopment of industry by. his own 
financial stake in it, then, I submit it 
is important and desirable that you do 
not place such a restrictive limit upon 
his enthusiasm, and his participation 
in the smaller industries in which 
particularly he may be interested. The 
soundness of this policy is self-evident. 
There is every chance that, given the 
guarantee of capital and interest, the 
smaller investor would be better in
terested, and therefore, he would be 
in a better position to put forward his 
limited contribution, on which there 
should be no limitation in the aggre
gate, as you are proposing in the Bill.

The aggregate limit will militate, in 
my opinion, heavily against that other 
requirement of yours, namely, taking 
awav the surplus funds from the hands 
of the Dublic. Your devices like the 
free-of-Income-tax savings bank or 
other bonds, that you are putting for- 
waid, are said to be calculated to see 
that they operate as a remedy asainst 
the infl^ionary tendencies now at 
work. T^ey are, therefore aimed at 
withdi*awing the surplus ihinds from 
the hands of the public, llerfe is an
other excellent device foij operating In
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the same direction, much more fruit
fully and productively. A ll the moneys 
which come to Government through 
those other devices to which I referred 
a moment ago are not earmarked only 
for productive purposes. There is, 
therefore, no guarantee that they would 
not be wasted or locked up in some 
schemes of Government that bear fruit 
some day hereafter, ten, 15 or 50 years 
hence, or never at all. But, these 
are presumably to bear immediate, or 
early results; and I see no reason why 
you should bar small holders and small 
investors by putting a maximum limit 
up to which the public at large can 
contribute and subscribe to the capital 
of such a Corporation.

You have, of course, provided, and 
quite rightly, that transfer of these 
shares and disposal of these shares in 
the open market and so on should be 
restricted. There should be some sort 
of a right of pre-emption to the Re
serve Bank or the Government as the 
case may be. That danger that may 
arise from any speculative tendencies 
asserting themselves in dealings in 
these shares has been guarded against; 
and there is very little fear of that 
character. I really fail, therefore, to 
see the wisdom of restricting public 
subscriptions in or for such obviously 
fruitful enterprises. I say obviously, 
because, if they are not fruitful, no 
sane corporation would invest moneys 
ot its own in those enterprises; and, 
therefore, the investor in the Corpora
tion itself would also be obviously well 
guarded and safeguarded.

Again, the procedure for selecting 
and appointing directors is open to 
some observations. You have laid 
down some “disqualifications for direc
tors” . You do not think of any posi
tive qualifications except, of course, 
holding certain shares. These' shares 
can also be obtained for them. I have 
always urged that you should see to it 
that the directors are not merely auto
mata, that they are not merely puppets 
or marionettes to be moved and to 
dance to any tune as the strings are 
pulled or the tune is called by the 
managing director. There should be 
some among the directors who have 
some idea of the industry started, some 
idea of the working of such a corpora
tion, who know even some kind of the 
technique of t̂ ê various enterprises 
that are to be started or financed, and 
therefore who can claim some positive 
qualifications for a place on the board 
of this Corporation. Unless you lay 
down positive qualifications for direc
torship in this Corporation I submit 
that it would be one more field for 
exercising nepotism. If party Govern
ment should result in this country in

a wider and wider extension of the 
chances of nepotism, I would have far 
less to plead against, if that is the will 
of the majority. But, I cannot help 
raising my voice, at this stage, in 
earnest protest against the absence of 
any positive qualifications introduced 
for appointment ‘as directors.

1  may be asked, what are the posi
tive qualifications? It is not Impossible 
to devise them in due course in each 
State as the case may arise. The 
point to be considered at this place 
is whether or not you think it neces
sary to have positive qualifications for 
directorship beyond the mere holding 
of so much capital. That is the essence 
of the matter. Once you agree that it 
is desirable and necessary to have posi
tive qualifications for your directors, 
you will also easily find ways and 
means to lay down some standards by 
which the qualifications may be 
judged; and Government or the ap
pointing authority should be in a 
position to see to it that those quali
fications are fulfilled.

Shri Sidhya: Make some po^tlve
suggestions.

Prof. K. T. Shah: When the point
arises I will give plenty of suggestions, 
if only the hon. Member will hold his 
soul in patience for some time. It is 
always the attitude of those who do 
not like, or do not understand, a pro- 
positon to raise difficulties and ask for 
concrete instances or suggestions......

Shri Sidhva: Has the hon. Mem
ber any scheme to suggest?

Prof K. T. Shah: You h^ve not
read my books, otherwise you would 
not have asked such a question which 
only exposes your ignorance.

Shri Sidhva: Why not give them
now?

Prof. K. T. Shah: I do not do so
now, lest I be accused of repeating 
again. I have already been informed in 
another case where I had put forward 
definite amendments that I am block
ing the passage of the Bill, and that, 
in the interest of the institution con
cerned 1  must withdraw my amend
ments or something of that character. 
I do not want to incur such a charge 
here also, especially as I am speaking 
on the spur of the moment without 
sufficient study. But I promise in all 
earnestness, better than a promise on 
a cheque, that when the Bill comes 
and if I am alive I will give concrete 
suggestions which the hon. Member 
will find difficult to refute.

The point I was trying to make is 
this: Even in the case of the meane^
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operative in any responsible position, 
even if it be your son or son-in-laiw, 
you see to it that some qualification 
or other is prescribed or expected, at 
Ibast for the sake of public present
ment. No one, for instance, can be 
appointed the Managei of a Railway, 
or some such post in the Railways, 
without the person having some idea 
of the workings of Railways. I trust, 
therefore, you will not be guided mere
ly by Party considerations, or other 
reasons of that character, in this mat
ter; but will see to it that definite 
qu^fications of some sort are laid 
down, or power given to the corpora
tion to make rules to provide for such 
qualifications.

I take it that the investments will 
not be made without proper advice from 
qualified persons. I f you take advice 
on each given case of investment com
ing to you from those presumably 
qualified to advise you, why should 
not your Board of Directors, with 
whom the supreme management and 
direction rests, or to whom this work 
is entrusted, be required to have de
finite qualifications of some sort which 
will be a guarantee that the corpora
tion will be managed efficiently, 
honestly, economically, and success
fully?

With regard to the distribuion of 
profits, I would like some limit to be 
provided. I realise that provisions 
have been made by whch the distribu
tion has to be done after adequate 
provision is made for reserve fund 
and depreciation etc. etc. and the dis
tributable profits may not, therefore, 
be excessive. But...

Shri Himatsingka (West Bengal): 
The maximum is already fixed. It is 
five per cent.

Prof. K. T. Shah: Is that so? I 
am sorry, I apologise, it escaped my 
attention. I f it has been fixed, then 
so far so good. I am glad the hon. 
Member has pointed out this to me.

The varying guarantee rates in the 
different States is a matter inviting 
some consideration. I agree that the 
different conditions and the different 
stages of development in the States 
may be such that you may be justified 
in having different rates of guarantee. 
But you must remember that the credit 
of the country must be considered as 
a whole. Even though it is for circu
lation within the country, if you accept 
the proposition that .the credit of the 
country must be considered as the 
credit of the whole nation, and 
|ia an indivisible natter, then

any factor which tends to create 
fissiparous tendencies, or which 
creates differences and divergen
cies that might militate against its 
unity and success must to that extent, 
be regarded with some suspicion. I 
feel, therefore, that, in so far as you 
take a long range view and consider 
the provisions of this Bill, or consider 
the operations of the Corporation under 
this Bill, so as to administer an integ
ral institution that handles the credit 
of this country, then you should guard 
against any imduly disproportionate 
deviation from some kind of a standard 
and too wide a divergence between the 
guarantees given.

I do not say, and I repeat it here, that 
there should not be any differences. 
I do feel that differences are. for some 
time at any rate, inevitable. Grsuited 
that there may be differences, I think it 
is equally right and legitimate to plead 
that the limits of such differences 
should be fixed, both upward and 
downward, within which only the 
variations should occur. If there are 
special reasons—and I do not^for the 
moment conceive of any— f̂or wider 
variation, then the Central Government 
should be in a position to advise other
wise.

There may be, for instance, the ques
tion whether or not bonds of this Cor
poration, if it is entitled to issue them, 
would complete with other forms of 
credit instruments in the country. How 
they might affect the general circula
tion of money and consequently the 
problem of inflation is another matter 
that must be considered by the Select 
Committee. So far as I remember—T 
am speaking from memory—under .the 
Industrial Finance Corporation there 
is no provision for bearer bonds which 
might compete in the market against 
other credit instruments to that extent, 
perhaps, the chances of complicating 
the problem of inflation may be guard
ed against.

On the other hand, if your aim is to 
take up all surplus mobilised capital 
in the country as soon as it is formed, 
and divert it to the field of productive 
industry, then I think it is desirable 
that some facilities may be included 
whereby the instrimients, whatever 
their name may be, which may be 
created by this Corporation, or which 
this Corporation may be emppwered to 
put forth, should also have a reason
able chance of success in their objec
tive.

These are points relating to the 
forms of the Corporation's work or 
devices of operating. As regards its 
working, of course that is a matter of 
detail, which, I realise, will be fully
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discussed when we consider the recom
mendations of the Select Committee 
and the changes made by that Com
mittee. But even here there is a cen
tral matter I  would like to mention at 
this stage; and that is the desirability 
ol close correlation and co-ordination 
between the various State Corporations 
and the Central Industrial Finance 
Corporation and the Reserve Bank. I 
have the same objective here as I 
mentioned in relation to the main
tenance of the whole credit of the 
country, so that the operations may be 
on a unified or centralised manner 
more or less parallel throughout the 
different parts of the country. If this 
is done, there is the possibility of utilis
ing the surplus money in any part of 
the country for the deficit in any other 
part, and thereby maintaining a more 
or less even surface on which the finan
cial operations of this country may 
proceed.

The provisions regarding supervi
sion, managment and audit are matters 
of detail on which I do not propose to 
take up the time - of the House. But 
they are also of importance inasmuch 
as they are the guarantees of the suc
cessful functioning of this Corporation. 
Merely because they are mechanical 
provisions we should not overlook 
th(im, if we want to take a long range 
view of the matter. I would, therefore, 
urge that even these seemingly 
mechanical provisions would need care
ful scrutiny before they can be accept
ed. I cannot recall, for the moment, 
from the cursory glance I have given 
to the provisions of this Bill, any parti
cular instances which I should be justi
fied in placing before the House. I 
would, therefore, content myself with 
just this general observation on that 
clause and that chapter of the provi
sions in this Bill.

Lastly, as regards the ultimate suc
cess of this measure and the relation 
of this Corporation to the rest of the 
banking world, both the commercial 
banks and the rural banks or such 
other facilities as may be devised for 
rural credit, must be taken fully into 
account if this institution is not to 
become a fifth wheel of the coach, but 
to be an essential, integral and har
monious part of the entire credit 
machinery of the country and the fin
ancing agencies for developing ^he 
country's productive capacity. I con
fess I have not read the Bill so care
fully as to be able to point to any 
specific provision by which the objec
tive is likely to be attained or other
wise. But I trust the remarks that I 
have made will be taken in the spirit 
in which they have been made, namely, 
with a desire to assist in the removal 
of the difficulties that now handicap

the small industries,, ^ d  in the hope 
that the all round economy of the 
country in every nook and comer of 
the country will be duly and simul- 
tai'ieously improved.

Shri Hussain Imam: Madam,...

Mr. Chairman: There are other hon.
Members who have caught my eye....

Shri Hussain Imam: I  have to
attend a committee and if you will 
permit me I shaU be brief in my ob
servations.

Bfr. Chairman: The hon. Member 
should have stated that earlier. How
ever he can proceed.

Shri Hussain Imam: I find that
this Bill has come up ,so unex
pectedly.........

An Hon. Member: It is on the
agenda.

Mr. Chairman: I do not under
stand how this is unexpected. It is 
only the item next to the one that was 
to he taken up but which was not 
taken up. Hon. Members are expected 
to have studied more than one Bill.

Shri Hussain Imam: I was goin£
to instance the fact that in the lobby 
of the House the copies were so few 
that many of us could not get one.

Shri Sidhva: Here it is, I have
got one.

An Hon. Member: Were they not
distributed?

Shri Hussain Imam: The copies
were there but the number was not 
adequate...

Seth Govind Das (Madhya Pradesh):
Copies were distributed.

Shri Sidhva: There is a slip attach
ed to the Bill circulated sayin£ “This 
copy of the Bill introduced in Parlia
ment may be preserved and brought 
for use ill the chamber on the day or 
days .............’*

Shri Hussain Imam: That is ail
well known to every Member of the 
Hoiise. I was saying that this Bill .was
unexpected .........

Mr. Chairman: The hon. Member
was given a chance as he said he would 
be brief and these remarks are not 
desirable.

Shri Hussain Imam: I have not
much to say, as I have not read the Bill 
very fully. This is si Bill which has 
been drawn on the lines of our own 
Industrial Finance Corporation Bill. 
The report of the Industrial Finance
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Corporation of June 1950 drew the 
attention of the Government to the 
fact that the Central Act did not apply 
to certain areas and that they had 
expected that the Government would 
extend the Ac| to those areas. I refer 
to Part B and Part C States. The 
Government has been unable to do 
anything in the matter. I am refer
ring to page 4 of the second report of 
the Industrial] Finance Corporation.

From the working of the Industrial 
Finance Corporation I think that the 
Central Act on which this Bill has 
been modelled is deficient in many res
pects. One of the material defects is 
that no direction has been given and 
no statutory provision has been made 
that advances will only be given to 
institutions which are properly . and 
economically managed. I refer to the 
fact that in certain industries the 
managing agents make extremely heavy 
charges and yet there has been no 
direction given to the Corporation that 
before moneys are given to these indus
tries they will see that the terms of 
managing agency are not exorbitant.

Secondly, there is no provision to 
see that the money advanced to the 
industry will be safe. I mean that the 
working of the mortgage company 
should be subject to inspection by the 
Government as they are going to be 
vastly interested in its well-being. 
Money from the public or the exche
quer is not the only money invested. 
The Reserve Bank is interested and 
public deposits and borrowing by the 
Industrial Corporation to the extent of 
five or six times capital and reserve 
are involved In such cases is it not 
necessary that there should be power to 
the Industrial Finance Corporation of 
ihe States that they should inspect the 
accounts and examine the working of 
the industry during the currency of 
the loan?

There is one great defect in clause 
3 and it is an anti-democratic provi
sion. The State Governments are to 
apply this Act to the State not by a 
resQlution of the legislature but by 
executive action...

An Hon. Member: What is wrong
with that?

Shri Hussain Imam: Why should the 
State legislature be deprived of the 
right of saying whether they want to 
have a Corporation or not. How does 
the executive become empowered to 
guarantee on behalf of the State all 
loans and capital, which are guaranteed 
by the State Grovemment. I therefore 
suggest for the o^asideration of the

Committee that it would be better if 
a provision is made that “ after a reso
lution had been passed by the State 
legislature to that effect the State Gov
ernment should by notification make 
the Act applicable to the State” . It 
is a very necessary amendment if we 
are to keep up even the show of 
democracy, let alone the spirit of 
democracy.

There is no provision in the 'Act as 
a safeguard against tax-dodgers and 
tax-evaders, who may come in and 
take advantage of these facilities. I 
know definitely two people who have 
received 70 or 80 lakhs from our own 
Central Industrial Finance Corporation 
and their cases are being investigated 
by the Income-tax Investigation Com
mission. A  provision of that nature is 
very essential. Those whose reeords 
are black should not be allowed to take 
advantage of the public finances of the 
State.

Another essential provision and 
which finds a place in every banking 
law is this. If the directors are in
terested in any company and if a loan 
is given to that company it is shown 
in the balance sheet. Here there Is no 
provision that advances made h j  the 
Industrial Finance Corporation iti 
which directors are directly or indirect
ly interested, should at least figure in 
the statements.

Another lacuna which I find is that 
the names of persons or industries who 
receive help from this institution are 
not published. What is the need for 
hiding the fact that such-and-such a 
company has taken a loan from the 
Corporation? For the better criticism 
of the working of the Corporation and 
for the ventilation of any grievances, 
it is very essential that this informa
tion should be published. We may 
insert a statutory provision saying that 
the names of all the persons and insti
tutions who get advances from the Cor
poration should be published in their 
annual report which goes to the share
holders. We in the Company Law 
Committee feel and have had evidence 
on the subject many a time that the 
balance sheet conveys meagre informa
tion. Even the Gqvernment's own 
memorandum has drawn attention to 
the fact, but how is it that wlien we 
are having a model organisation of our 
own we should" forget those criticisms 
which the Government deems fair to 
level against private industry? The 
Chartered Accountants Association has 
laid down certain rules for the publica
tion of the balance sheets, I think 
those rules should be followed in the 
case of these Corporations. It Is very 
essential that when we intervene In 
trade and commerce we snoula wonc
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la the sdmfe manner in which the pri
vate sector is working. All the i^es 
and regulations which are applicable 
to b^nkitig institutions should be made 
ti^plicablfif to the Financial Corpora
tions whether of the Centre or of the 
States. It is not enough that we should 
preach, but we should practise also; 
Arid until we start practising ourselves 
OUf pfeacHing will have no effect. If 
we start making a good beginning our
selves the result will be that thte pri
vate sector will be compelled by OUf 
acts* to come up to the standards which 
W§ establish’, but if we ourselves dis
regard those essentials the result will 
be that our preachings will be dis
regarded.

I was also thinking of a new proi- 
vision which was not felt necessary 
for the Industrial’ Finance Corporation 
of India, that is to give power to the 
Reserve Bank to alter the terms of 
contract if it feels that the Board of 
the State Corporation has been Jed 
astray. This is an extreme power 
which I am suggesting and there would 
have been no need for it in the ordi
nary course of business, but the ex
perience that we have of state manage
ment, and the possibility that this 
measure may be made applicable not 
only to Part A  but to Part B States 
also, makes me feel that it is very 
necessary that the power should be 
given to the Reserve Bank to alter the 
terms and conditions of the contracts 
or the amounts of loans that are sanc
tioned by the State -Corporations.

What I suggest in short is that we 
must make this measure into a model 
law embodying aE the safeguards 
which are contained in the banking 
Acts as well as some innovations which 
we shall have to make in the Company 
Law. so that when this measure comes 
mto operation in the States it may be 
a better piece of legislation than the 
existing one.

Shri B. K. P. Sinha (Bihar): There 
can be no two ooinions that this 
measure is essential. We have to 
build up our economy, but one of the 
bottlenecks in doing so has been that 
adequate financial support has not 
been forthcoming. That bottleneck is 
going to be removed by this measure. 
While I am in general agreement with 
this Bill, I feel that in the light of the 
experience gained in working of 
the Industrial Finance C'orporation of 
India this measure could be improved 
in certain resoects. I find in one of 
the reoorts of the Central Corporation 
that they have felt the necessity of 
establishing a pool of insurance com
panies. In the case of all the concerns 
that are given accommodation by the 
Industrial Finance Corporation, since

the accommodation endures for a long 
time the fixed assets which are mort
gaged or hypothecated have to be in
sured. It has sometimes been found 
that directors or managing agents of 
the industrial concern getting the 
accommodation, who are also interest' 
ed in certain insurance companies, in
sure only with those companies. Some
times this may prove dangerous. The 
insurance companies concerned may 
not be very safe or sound, or the busi
ness may go only to a set of companies. 
In view of this the Industrial Finance 
Corporation has been making an at
tempt to establish a pool of insurance 
companies. Government also, for their 
own purposes, have established such 
a pool. The Industrial Finance Cor
poration has felt such a necessity and 
1  feel that when we are going to es
tablish State Finance Corporations by 
this Bill we should provide for such a 
feature and empower the State Cor
porations to establish such a pooL 
Otherwise it involves long and pro
tracted negotiations with the firm 
which requires accommodation. By 
incorporating such a provision the pro
cedure could be simplified and the 
matter expedited.

Then again, sometimes it has been 
found that on account of the agree
ments between the managing agents 
and the concern, there may be some
thing in the articles o { association, 
which may put restrictions on the 
borrowing power of the concern or 
which may adversely affect the 
security of the concern that is seeking 
accommodation from the Corporation. 
To remove these difficulties the Cen
tral Corporation has had to resort to 
protracted negotiations. Would it not 
be proper in the light of this ex
perience to incorporate a provision in 
this measure saying that such bottle
necks which come in the way of. a 
speedy financial assistance should, by 
virtue of this Act itself, be in abeyance 
for such time as the loan'advanced is 
in operation? This would expedite 
matters. It has been found that the 
Central Corporation has advanced 
loans in one year to the extent of 
Rs. crores and to the same extent in 
the next year, but the actual money 
which has been taken by the concerns 
falls far short of the total accommoda
tion promised. This is due to so many 
factors and one of them is the reason 
I have just mentioned. Therefore, to 
make matters expeditious such a pro
vision should find a place in the Bill 
itself.

I would next ccme to the question 
of deposits. In addition to their initial 
paid-up and subscribed capital, • these 
Corporations can increase their capital 
by issuihi bonds and debenturei^ ^
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accepting deposits and their maturity 
period is fixed as five years. In view 
of the fact that these Corporations ad
vance long term credits extending 
sometimes to 25 years, although this 
period may appear much too long I 
should think that it should not be 
shorter. At the same time, if it is not 
shorter it has been found that much 
capital is not coming forth as deposit. 
If we have this period, capital would 
not be forthcoming and if the Cor
poration as its Head Office at only 
one place, the position would be worse 
and capital from the four comers of 
the State concerned would not be 
forthcoming. It is not possible for the 
Corporation to have branches in all 
the districts or sub-divisions, but there 
may be a Central Office and a few 
branches. How then to mop up the 
floating capital which lies with private 
individuals? I would suggest a pro
vision in the Bill by virtue of which 
the Corporation may be entitled to 
have agency arrangement with various 
commercial banks operating in the dis
trict or sub-division and a person who 
wants to make a deposit need not go a 
Ion.? way but can make the deposit 
with any commercial bank nearest to 
him and that deposit may be taken to 
be a deposit in favour of the Corpora
tion, though it is directly made to some 
other commercial bank. By this agency 
arrangement, the Corporation can get 
a huge amount of capital. Private in
dividuals generally want to invest in 
avenues which are safe and clear and 
not in venture capital. This is ja very 
secure and safe avenue, because the 
deposits and capital are guaranteed. 
If we liberalise the provisions in regard 
to the agency arrangement, then much 
capital would be forthcoming.

The resources of the States con
cerned would be very .limited, but tho 
need for industrialisation is very
great. It is the experience that in the 
matter of industrialisation necessity 
dictates that we should build up
basic, key and important industries. 
But in point of fact it is those indus
tries that cater to public needs and 
bring in large profits that are built
up. While national interests require 
that a certain set of industries should 
be built up, the interest of the capi
talists require that another set of in
dustries should be built up so that they 
may also derive huge profits. The 
Corporation in making advances should 
always keep the national interests in 
view and they should have a list of 
orivorities before them. In view of the 
fact that the Planning Commission are 
in the near future going to publish a 
list of priorities, I would suggest that

it would be desirable to have a pro
vision in the Bill which would make 
it obligatory for these Corporations to 
advance accommodation to the indus
tries that are on top in the list of 
priorities drawn up bŷ  the Planning 
Commission. Unless we do that, it is 
my fear that our economy will be as 
lop-sided in spite of these Corporations 
as it has been so far.

We find that the public can partici
pate to the extent of 25 per cent in the 
subscribed capital of these Corpora
tions. My suggestion is that the 
shares should be of a small denomina
tion. The shares of the Central Cor
poration are of the face value of Rs. 
5,000. Even if it is only Rs. 1,000, I 
would consider it big. The pattern 
of saving has changed. We do not 
have much saving from big people 
now. Zamindars and the Princes have 
gone out of the picture. The big capi
talists do not put by much every year. 
The savings in this country are now 
made by small individuals and these 
have to be mopped up and utilised for 
the building up of industries. This 
can be done effectively only by giving 
these private subscribers an oppor
tunity to participate and towards this 
end the shares should be of a small 
denomination.

Then we find that these State Cor
porations are empowered to augment 
their capital by the issue of bonds and 
debentures. The capital market in this 
country is very uneven. The two capi
tal markets worth the name are in Bom
bay and Calcutta, and there is some 
activity in Madras and Kanpur. But 
there are many :. :ates where there is 
practically no cppital market and if 
the Corporations in those States were 
to float bonds a:. 1 debentures, they 
would be at an added disadvantage if 
they have to do it in a capital market 
outside their own State. Investors in 
these four centres may n«t like to in
vest in the Corporations in backward 
States and it is the backward States 
that require building up in a larger 
measure, as Prof. Shah has said. Some 
States are very advanced industrially 
while others are not so advanced and 
it is the interests of the industrially 
backward States that should be always 
before our minds. I suggest that some 
arrangement should be found out by 
which capital available in these im
portant capital markets is pooled and 
apportioned by agreement between 
these -State Corporations, the Central 
Corporation and the Reserve Bank. 
Unless we do that, the industrially 
backward States, whose needs are 
greater, will be left behind in this race 
of getting more capital.
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Then Mr. Hussain Imam referred to 
certain things. Those are matters of 
detailed working, which can be taken 
care of without any provision in this 
Bill by the State Corporations. While 
this is a right measure in the context 
of the economy that we have in view, 
I feel that we should change our 
approach to the whole question of build
ing up our economy. It is not possible 
to build it up unless we change our 
attitude. More than twenty years ago, 
a recommendation had been made that 
we should have a Central Corporation 
and that had been done with a view 
to benefit private industries, because 
at that time we had only one goal and 
that was the economy of private enter
prise. Since then we have passed 
through a great war. The whole pat
tern of world economy has changed. 
In this age the more important question 
is not the building up of private enter
prise, but by what means can be build 
up our economy: By sticking to the
pattern which we have been adopting, 
or by following a different pattern al
together—I mean socialist economy. I 
feel that in this age in a backward 
country like India, it is not possible to 
build up on the basis on which we are 
trying to 'build. What is the measure 
of our saving every year? It comes 
to near about eight per cent; invest
ment is smaller stiU. We require 
hundreds and thousands of crores to 
build up our economy. It is clear now 
from the reports of so many enquiries 
that what we could save and invest 
every year, WQuld not build up our 
economy expeditiously enough.

Let us on the other hand look at the 
picture of Russia. In Russia they had 
a savmg and investment of 20  per cent. 
Look at this picture of seven per cent, 
and the other picture of 20  per cent. 
Therefore, the amount of national in
come that goes back every year into 
mdustry is greater in a socialist econo  ̂
my than in private enterprise economy.

Again we are living in an age when 
we have put before us the goal of a 
social welfare State. We must have 
labour legislation; we must have con
sols, etc. The resolutions of the 
Chambers of Commerce say that if pri
vate enterprise is to thrive labour 
legislation should be scrapped, social 
welfare schemes watered down, and 
^ntrols should be done away with. 
But we are living in a democracy. We 
cannot do away with labour legislation; 
we cannot do away with controls. It is 
almost an admission on the part of 
industrialists that it is not possible for 
them to build up their economy on this 
basis I, therefore, urge for the con
sideration of the House, wiih the ex
perience of thp past three years, we 
should make  ̂ new basic ^ipproach, 
84PS .............

Unless we do that, I  am afraid, aus 
economy cannot be built up.

Shri Joachim Alva (Bombay): Thif 
Bill is in a way very welcome and in a 
way not very welcome. If it had comt; 
one year ago before this House and if 
the State Finance Corporations had 
been already established I think this 

. measure would have been welcoraed 
throughout the country. For one does 
not know what would be the state of 
affairs at the end of this year or the 
beginning of next. A  war might start 
and these very industries protected 
under the Act may be so well establish
ed that they would be in a position to 
reap the fruits thereof. However the 
time of its introduction is not very 
welcome because as one of the previous 
speakers said, the Planning Commis
sion Report is awaited. The whole 
matter is under the purview of the 
Planning Commission and it would 
have been fit and proper to have waited 
for the report of Commission which is 
going to examine the resources of 

country, the proportion. of the major 
and minor industries, the protection 
that should be afforded to those 
industries from the Centre and 
the States, the manufacturing capa
city of the industries, the national in
come and numerous other allied mat- 

<ters. Hence this measure would have 
been very welcome if it had come 
some time after the Planning Commis
sion had reported and everybody, in
cluding the industrial organisations, 
manufacturers’ organisations and labour 
organisations would have been able to 
study the Planning Commission’s re
port vis-a-vis this BilL

Having said that, let us now review 
what is the aim of this Bill. We have 
the Industrial Finance Corporation—1 
am unable to say for how many years 
It has been working—which has given 
assistance to the extent of about Rs. 6 i  
crores and actually loaned about Rs. 4} 
crores. These Rs. crores that has 
been loaned as assistance to the indus- 
ti’ies has gone to industries not perhaps 
controlled by * very big businessmen, 
though no doubt some assistance must 
have been sought by them under a 
diflerent guise. The fact, however, 
remains that but for this assistance 
many of these industries would have 
gone to the waU and they would not 
have survived the competition, Tc 
that extent the Industrial Finance Cor
poration has played a good part in that 
it has compelled the Government of 
India to bring this Bill before tliis 
House, so that they might giye a lead 
to the State Legislatures, some of which 
are really indifferent towards such 

< measures. After all is said and done, 
it is the bounden duty of the States to
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[Shri Joachim Alva] 
have a measure of this kind, to set 
apart a sum of say Rs. two or three « 
crores for assistance to small scale in
dustries, particularly cottage industries.

We recently had the visit of a dis
tinguished American Mr. Stulman. Mr. 
Stulman spoke of the solar energy and 
said that we can run industries through 
that energy. I think the hon. the 
Finance Minister had met him and had 
discussions with him. I suppose Mr. 
Stulman would also have left some 
blue print. I am not here to boost up 
either the industries of the West or 
of the East. Mr. Stulman said that he 
had travelled round the whole of 
America as well India and gave a pic
ture of India as it should be in 2000.
He said it was quite possible to push 
down the date so that we could see 
many projects that we have planned 
becoming effective. These projects are 
to be handled not by big business. This 
business can only be handled by active 
S>‘ate assistance, by the State taking 
over the entire means of production and 
distribution.

For the last twenty years we have 
seen a spurt in our economic activity. 
Our economic and industrial life really^ 
started in the year 1930. From 1930 
to the end of 1938 before the outbreak 
of World War II we had a fairly active 
economic life. The number of com
panies in 1930-31 was 7,040 with a paid 
up capital of Rs. 256 crores. In 1938 
there were 1 1 ,0 0 0  companies with a 
paid up capital of Rs. 290 crores. On 
the 31st March 1948 a little after parti
tion we had 22.674 companies as against 
7,040 in 1930, with a paid up capital 
of Rs. 569 crores and 53 lakhs. Now 
this capital has come entirely out of 
the middleman’s pocket. I f a Tata or a 
Birla floats a comp'any he gets Rs. two 
crores. Late after the war if a smaller 
or chhota Birla or Tata floated a com
pany he may not get a quarter of that 
capital. Unless the investor knew that 
the big businessmen were behind a con
cern he was reluctant to subscribe. 
Now this Finance Corporation does not 
take account of the activities of the big 
business; big businessmen are not in
terested in it; except perhaps to help 
their auxiliaries or satellites. They 
think, we live by our own resources; 
whenever we want to go to the State 
and compel it to give us assistance; 
‘>therwise we have the capital and we 
run industries. Whenever it is not con
venient, we close down and liquidate 
and pocket the money and the other 
sh^eholders can go to the devil” . That 
rs how they work, That is how the big 
‘Corporations have worked. In the> 
sugar industry alone we know that

there was a paid-up capital of Rs. two 
crores in 1930 and by .the end of 1938 
it had gone up to Rs. eleven crores. 
This is the state of big business, con
trolled by big people. They grow into 
dimensions and brought it down, by 
Rs. 20 crores. We have had indus
tries in this way.

Nobody seems to have cared for the 
man below. The British never cared. 
It was not their job. It was not the job 
of the British to increase the economic 
activity of the countryside, of the smsdl 
investor, who could not have a capital 
of more than Rs. 10,000. The hon. the 
Finance Minister delivered one of the 
best speeches in reply to the debate on 
the Finance Bill. He was really at 
his best; may I here pay my belated 
tribute of praise to him? He made a 
magnificent speech in the course of his 
reply, though he made a little fun at 
our expense stating that we were con
cerned with ‘milk and honey’ . But 
after all is said and done, it is milk 
that has to come first and honey there
after. When the milk is not. there how 
can you have the honey? But while 
the big people have got the honey, 
people down below do not get the milk. 
We shall therefore have to take stock 
of the situation and offer assistance of 
every shape and manner to the people 
down below and come to the position 
where the State shall control all the 
means of production. And that State 
will not be very far, whether you like 
it or not. If there will )5e a war, at all, 
it will spell the end of capitalism; a 
complete crash of capitalism. Capital
ism will not be able to stand on its 
legs after another war, whenever it 
breaks. At that end, human values wiU 
perhaps be greater, when every one will 
be taken care of, when the masses shall 
not be liquidated. It is therefore to be 
welcomed that the Union Government 
tiow wants to take the initiative in the 
shape of allotting capital of not more 
than Rs. two crores and not less than 
Rs. 50 lakhs. When the Union Govern
ment says that they shall have a capital 
of not less than Rs. 50 lakhs and not 
more than Rs. two crores, there is the 
crux of the problem. When the State 
Governments of Part A, Part B or Part C 
establish such Corporations they shall 
have a capital of not less than Rs. 50 
lakhs and not more than Rs. two crores 
which capital could be raised by the 
big businessmen at the stroke of the 
pen—not in 1950 but perhaps in 1951 
because the Finance Minister says that 
the stock exchange has gone up from 
1,850 to 2 .0 0 2 . But wh«n money is 
flowing in the money market there will 
be free capital. Then this poor man who 
is under industrial handicaps, who has 
to make his hand-to-mouth existence, 
will have all the small industries and
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thereby we will ultimately be prevent
ing the foreigners coming and dumping 
their goods here. Even the Marshall 
Aid in spite of so much of philanthropic 
tom-tom its inner clause or secret 
clause or indirect clause was that the 
products of America shall be imported 
into the Marshall Aid countries and 
thereby the American producers take 
a share of the. Marshall Aid given to 
those countries. Belgium and all the 
other small countries paid indirectly the 
amount of the Marshall Aid through the 
buying of consumer goods imported 
from America. And so there is no phil
anthropy about it.

Mr. Chairman: Will the hon. Mem
ber strictly confine his remarks to the 
provisions of the Bill?

Shri Joachim Alva: I was citing
this because we shall have to take 
account of the small manufacturer who 
by the sum total of his activities will 
bar the entry of foreign goods into this 
country. (Interruption). That is the 
point that I was trying to make. I f 
my friends cannot bear with me I can
not help it. We have to make our small 
manufacturers from the countryside to 
produce goods for a large country like 
India to be self-sufficient, and during 
the war or before the war or after 
the war we shall not be victims as the 
European countries have been the vic
tims of the Marshall Aid Plan. Thaf 
is my contention. This is the position 
of the Bill. ■

I am coming to another point. We 
had a three crores milk scheme of the 
Government of Bombay.

Mr. Chairman: The hon. the Finance 
Minister, I think, has made a note 
of the main point which the hon. Mem- 
tTer is trying to make.

Shri Joachim Alva: We have point
ed out that small industries should get 
perhaps a lakh or two lakhs or three 
lakhs so that they could be on their 
legs. It is a wise plan through which 
they are giving the benefit thereof in 
the sense that the payment of the loan 
or assistance shall be spread over a 
period of twentyfive years. That shall 
be the period during which such an 
industry must be able to stand on its 
own legs, or it goes to the wall in which 
case it is not worth assisting. Or the 
promoters of the industry have to take 
stock and switch oii to another indus
try. So the provision about this period 
is the crux of the matter. And no bank 
will give assistance to any industry 
for the amount to be repaid by instal
ments spread over a period of twenty- 
five years. Njbody with advance 
money, not even one’s best friends will 
put their hands in their pocket and

lend. That is why the States have to 
plan at the behest of the Union Grov- 
ernment for giving; assistance in a 
manner that the small industrialists 
will 0  ̂ able to start industries in their 
own small way by themselves or with 
borrowed money and be able to repay 
the Corporation in a period of twenty- 
five years.

As I said, this scheme has not come 
a day earlier. Perhaps this scheme has 
come one day earlier, and if it had 
come two days earlier it would have 
been doubly welcome. There are some 
provisions in the Bill which could be 
improved upon, but essentially this is a 
sound Bill which should have come 
earlier so that so -many people could 
have been benefited. It i§ time that 

Hhis Parliament took note of the people 
in the States whose interests have heen 
completely neglected by the States 
themselves. This Parliament in view 
of its responsibilities of relieving every
body’s difliculties and troubles in a 
national manner without any distinc
tion of vested ^terests has found time 
to legislate upon this subject. •

Mr. Chairman: Before I call upon 
Ch. Ranbir Singh to speak I would 
like to say that I do realise that there 
is no time-limit on such occasions. 
But I  expect hon. Members not to 
take advantage of that and to be brief 

■ in making their submissions with re
ference to the Bill, because we aU know 
what it means and how each minute 
cost us.

g^rr ^ I ^

ĤTfRTT i  ^

^ ^  (H y
dro electric j^ f^  ̂  | arh

^  VT

aft?:

% ^  3̂ 7; ghjT %

(Indtistrial
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Finance Corporatioa) 5TPT5 
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^ ^  ^  ?OTfW i^
31̂  ^ qJFR^ ^
I 3l̂ T R̂" TT

^  (Directors) ^  ^
(quota) ftrqr ’PTT f  ^  ^

^  ^Ttsrmfe^ ^  >ft

ffRTT ftr r  i ^

^  ̂  ^ >̂3TTT?rd̂  
^  fw ^ft ^ r f^  1

^  ^  ^  T̂\if
qr€f ^  3rr̂  TF>r ^

^ ^ ^  sR r̂r  ̂ fe rr  f

^  ^  ^arnrtfe^ ^nrr^ aftr

^  aTTPn: szr^PTT qr ^  

^  ^̂ TRT =̂ T̂  t I ^  ̂  ^
2T̂ t f% 5T^,
.̂ TT̂  r̂fT^ETSf ^  ^  ̂  ̂ '»llP(.<fl

(majority) ?r ^  ̂  ^
'̂ v{\̂ 64 ytgrrr̂ rd̂  f̂t̂ rr-

5J)PR’̂  ^ ^  I

3nrc ^  ^  
q? ft? ^  TO

^  ^TT qf ^  TO ^
^ r f^ i  ^  ^rnrf ^  ^

^  ̂  ̂  I

^  % ar^n^- ir i ^  3ft?: 

11 t
^  ^  i  ^  fe fe  (limit) 
f  ^  ^o ^   ̂3ftr
^  3ft ^  T ^  t  I

% T  f*nrr t  ^  ^  ^

^rft ^  f w w ' f  ^
%  3 P ^  3TF3T ^V9 f n m r i  t ' 3ftT TO  
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{Englvih translation of the above 
speech)

Ch. Ranbir Singh (Punjab): I
welcome this Bill; I believe there is 
a great necessity of establishing the 
Corporation as provided in the Bill. 
This is so because Hydro-electric 
Schemes are now being established in 
the various parts of our country and 
in a few years small-scale industries 
will assume greater importance thran 
the large scales industries in our coun
try, because in every village of India 
big or small, we will have electricity 
and then it will be possible to run 
small scale industries there. Money 
will be required to finance these indus
tries and as the hon. Minister has said 
the Industrial Finance corporation 
might not serve that purpose. In addi
tion to this, I personally believe that 
the Corporation being dominated by 
big industrialists, probably they would 
not have liked any progress being 
made by the small-scale industries. So 
they cannot make much headway im- 
less this corporation is established. 
It is therefore I welcome this Bill. But 
at the same time I have to make a com
plaint to the hon. Minister. It is that 
just as some people in this country 
treat Harijans as untouchables, simi
larly, in the economic sphere of India, 
agriculturists and aU those who culti
vate the soil are treated as untouch
ables. The Parliament passed the In
dustrial Finance Corporation Bill and 
now we are passing the State Finance 
Corporation Bill for the small scale in
dustries. In addition to this they also 
formed a Rehabilitation Finance Cor
poration. But I regret to say that no 
efforts have been made to establish an 
Agricultural Finance Corporation or 
some such other institution for the bene
fit of those who are the very masters 
of this country and who should have a 
far more imported place in the coun
try. I for one feel and have given vent 
to this complaint several times in the 
House that there is an urgent need for 
such a step. It is said that money 
is flowing from the hands of the mid
dle classes to those of the agriculturists. 
Although I do not agree with those who 
are of that opinion, but even then I 
would say that after accepting this 
thing, if you wish that money should
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come to you from them, then you should 
have made a stronger and more touch
ing appeal to them. That appeal could 
have been nothing but the establish
ment of an Agricultural Finance Cor
poration and you should have told 
them that in order to solve the diffi
culties that are facing the Government 
in the construction of large dams and 
in the implementation of other plans, 
such as reclaiming and utilizing huge 
plots of land and other smaller irriga
tion schemes etc. you are forming a 
Finance Corporation, I am confident, 
you could have very easily collected 
large amounts of money from them as 
loans. For instance, take the case of 
Bhakra Dam in Punjab. If you had 
appealed to the agriculturists in Punjab 
and told them clearly that if they 
would subscribe money for that pur
pose, the whole amount would be utiliz
ed in the construction of Bhakra Dam,
I am sure, the people of Punjab would 
never have lagged behind those of any 
other place in India. On the other 
hand, I feel that all these crores of 
rupees that are being spent by the Cen
tre, could have been made available in 
Punjab alone. But this can be possible ^  
only when you make a very touching 
and sincere appeal to them. Just as 
you appeal to them by establishing In
dustrial Finance Corporation for the 
industries and a corporation for re
habilitation, similarly if you make ap
peal to the agriculturists, I think all 
these difficulties will be solved. I hope 
you will bring a Bill to provide for 
the establishment of an Agricultural 
Finance Corporation, before the second 
House comes into existence.

Now, I also want to make a few sug
gestions with regard to the provisions 
of this Bill. Co-operative Bodies have 
been included in the scope of this Bill.
I want that all kinds of Co-operative 
Societies, big and small, should be able 
to purchase shares. The hon. Minis
ter should make it clear that the small 
co-operative societies situated in the 
villages can also join it and obtain 
finances therefrom. Not only this, I 
want that these Co-oj^rative Societies 
should be given a fair representation 
in the Board of Directors and a reason
able quota be fixed for them as has been 
done in the case of the various other 
representing bodies. These co-opera
tive societies financing small-scale and 
cottage industries of our villages should * 
be given all possible assistance. The 
biggest political party of the country 
viz., the Congress party which is ruling 
this country at present has passed a 
resolution declaring that our aim is to 
build the countp^ on the basis of a 
co-operative society and on co-cper- 
tive economy. So it is necessary that, 
if there is not a majority^ for them, 
there should ftt least be. two Directors

who should be elected by the co-opera
tive societies financing it. They should 
increase the quota of Directors if there 
is such a. need for the purpose. In this 
way they will be really able to solve 
the problem.

I have to submit a few things more. 
They have laid down the minimum 
limit as fifty lakhs and the maximum 
as two crore rupees. Our country, as 
it is, has aU sorts of States—big and 
smaU—in it. There are perhaps 27 
states in the country ranging from 
small siates like Manipur, Himachal 
Pradesh and Delhi to as large States 
as Uttar Pradesh, Madras, Bihar and 
Bengal. '

Shri A. C. Gaha (West Bengal): 
Bengal is a smalT State.

Ch. Ranbir Singh: It is quite big in
respect of population.

An Hon. Member: And in respect
of importance? *

Ch. Ranbir Singh: In regard to im
portance also, it is quite a big State 
for the Centre. So, I was saying that 
there are States of aU sizes, big and 
small, in this country. What I fear is 
that this limit of fifty lakhs may not 
prove to be only a dream for the small 
States ILke Manipur or Delhi or Ajmer 
I therefore want this limit to be made 
flexible. At the same time, for states 
like Uttar Pradesh—Punjab may also 
be included in it if a strong appeal 
is made to the people, and as I have 
said earlier, if an appeal is made to 
establish an Agricultural Finance Cor
poration, this hmit of two crores may 
prove to be very small. In my opinion, 
if you make a provision that this 
money would also be utilized in financ
ing agricultural operations, I think 
Punjab would also join and a sum of 
more than two crore rupees can be 
easily made available from the villages 
of that State. Therefore I think the 
limit of two crores is not proper be
cause this is a very smaU figure for 
States like. Uttar Pradesh where there 
are as many as fifty two or fifty three 
districts, some of them being as large 
as cJoubie and treble the States of 
Aimer and Manipur. So I would like 
them to make higher maximums and 
lower minimums or make them flexible 
if they are at all to be laid down fn 
the statutes.

Another point is that the Bill also 
provides for the formation of Advisory 
Boards. Regarding the Advisory 
Boards, I have only to submit that the 
State Government and th% States will 
have an upper hand in ^  the State 
Finance Corporations. Now accorcling 
tc the legislation that we have accept^,
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the representatives of the States or 
members elected by the people will be 
on the Advisory Committee, but I sub
mit that the members of this House 
will also come after being elected by 
the people and like the members of the 
State they too will be responsible to 
the people. So, the members of Parlia
ment from that state will have the 
same interest in the matter as these 
people. Hence when Advisory Com
mittee is constituted, special considera
tion must be given to Members of 
Parliament from that State. If it be 
possible, it should „be provided in this 
Bill that one or two or three members 
of Parliament representing that State 
should be elected as members of this 
Advisory Body. •

Mr. Chairman: I think we have had 
sufficient discussion on this Bill.

Hon. Members: No, no.

Mr. Chairman: Is it the desire of the 
House to go on with this debate the 
whole day?

Mr. Kamath (Madhya Pradesh): Yes, 
yes.

Mr. Chairman: May I call the hon. 
Minister to reply?

Shri Sidhva: Yes, Madsun.

Shri Kamath: Not yet. Madam.
Mr. Chairman: Is it necessary for

every hon. Member to speak on such 
BiUs?

Mr. Kamath: I am not going to 
speak.

Mr. Chairman: Mr. Kamath was not 
in the House when several Members 
got up and their points are already 
covered by the speeches made. I do 
not think that if we do not speak, our

• ideas will be lost sight of. We can 
pass them on to the hon. Minister and 
the Select Committee has got 24 Mem
bers and they will certainly take care 
of the Bill.

The Minister of State for Farllamen- 
tary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That the question be now put” .

Shri Kamath: It is rather unfair, 
Madam.

Mr. Chairmatf: I have been asking 
the hon. Member Mr. Chaudhuri whe
ther he was willing to si>eak and I 
found that he was not interested at all. 
So I thou^t that he was not prepared 
to speak at all I shall now put the 
question.

The question is:
“That the question be now put”- 

The motion was adopted.
12 N oon

Shri C. D. Deshmukh: 1  do not pro
pose to take much time in answering 
the observations that have been made. 
As far as I can discover, no one has 
opposed the motion. Most of the ob
servations that have been made are in
tended to be helpful to the Select Com
mittee. Some of them may prove im
practicable; some of them may prove 
to be unnecessary. But, I am quite 
certain that the Select Committee will 
give very careful consideration to all 
of them.

At the outset, I would like to refer 
to the complaint made by Prof. K. T. 
Shah, that he has not had the time to 
study this measure. As you pointed 
out. Madam, this Bill stands next to 
the Bill which was not taken up and 
unless it was Prof. Shah’s intention to 
speak all the four hours that are avail
able, I cannot see how one can imagine 
that the Members would not be pre- 

w  pared to discuss the next Bill which is 
the Bill that is being discussed now. 
In any case, if he has said so much 
without consideration, I only wonder 
how much he wouW have said if he 
had had the time to consider this 
measure. I think the. real explanation 
is that he knows the subject well en
ough and that he has used this as a 
stick to beat the Government with. 
That does not mean as saying that the 
points that he has made are not valu
able. Many of them will deserve very 
careful consideration, especially, the 
point in regard to the possible reac
tions of the various flotations of shares 
as well as bonds and debentures of this 
institution on the general money mar
ket. I have no doubt that this is a 
matter which will have to be consider
ed very carefully, because, as he has 
implied, the money market and the 
credit of the Government are very deli
cate institutions and we must not in
troduce elements into it which are 
likely to disturb their balance.

I shall not attempt to deal with each 
of his suggestions because I do not be
lieve this is the occasion for doing so. 
But, there are some points which he 
has raised which might lead to a mis
understanding. For instance, he seem
ed to be under the impression that tWs 
Bill will not be of any assistance to 
cottage industries. I am not so sure. I 
believe the Cottage Industries Board 
at their second meeting held at Jaipur, 
while considering the question of ex
tension of credit facilities to cottage 
and small scale industries, which by 
the way shows that the problem Is
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receiving attention, came to the con
clusion that the most suitable organisa
tion for financing cottage and small 
scale industries was the State Finance 
Corporation in each State for provid
ing credit facilities through industrial 
co-operatives.

Shri Himatsingka: The definition
here is wide enough.

Shri C. D. Deshmokh: That was
what I was going to say. If the indus
trial co-operatives are provided in 
order to facilitate the channelling of 
any aid that may be received, then, I 
myself foresee no difficulty in these 
State Finance Corporations coming to 
the assistance of cottage industries. 
Therefore, we claim that that problem 
has not been ignored in drawing up 
this BilL

Then, he made some point about en
suring that in a mixed economy, undue 
advantage is not taken by enterprises 
or concerns which are assisted by the 
Corporation. I did not quite catch the 
significance of that point because con
cerns have to obtain their finances from 
somewhere. It sometimes happens that 
industrial concerns are not able to 
raise finances through the ordinary 
money-market channels, and it is only 
in those instances that they come to the 
machinery like the State Finance Cor
poration. That happens even today. 
There are industries which receive 
assistance through the Industrial Fin
ance Corporation. I have not heard it 
said that these concerns are reaping 
any undue advantage, if that was the 
meaning of what the hon. Member said 
when he made that observation.

Then, he referred to the undesirabili
ty of this measure coming ahead of 
any recommendation that the Plan
ning Commission may make. The Plan
ning Commission will devote attention 
to this aspect of planning, namely, the 
ways of financing indu^ries, and I 
know that they are actively engaged 
on it. But, I  cannot conceive tM r  
saying that no instrument will be want
ed for financing the various types of 
industries. Although I am not in a 
position to say today that their recom
mendations will precisely be of this 
nature, I have sufficient confidence in 
stating that they will not be so widely 
different as to make it desirable to post
pone consideration of the present 
motion. I have every hope that their 
report will come out before the Select 
Committee has concluded its labours 
and if there are any recommendations 
in th?t report that bear on th,e con
tent of this Bill, I have no doubt lhat 
the members of the Select Committee 
will give their attention to these recom* 
mendatlons and uill embody !n ttiefr 
84 P.S.D.

report such of them as they find ac
ceptable.

I believe that Prof. Shah’s suggestion 
about some need for predetermining 
the stage of development of the back
ward areas would prove impracticable, 
if it is going to be a legislative prc  ̂
vision. I think other means would 
have to be found to ensure that the 
needs of backward areas receive due 
recognition. Then, he, together with 
other Members observed that the por
tion of the capital which has been p^- 
mitted to be takep by the public is 
unduly small. There may be some 
room for difference of opinion here. 
But, if there is no limit on it at all, 
then, I think there is a danger of their 
losing the character of State corpora
tions. Subject to that consideration, 
it may be possible for the Select Com
mittee to consider if this limit should 
be modified. I have no doubt that 
when these State Corporations are es
tablished, the close co-operation which 
he has indicated between the Reserve 
Bank and the Industrial Finance Cor
poration and the State Finance Cor
porations would always be there. The 
Reserve Bank is already holding a 
share in the Industrial Finance Cor
poration. It may have share-holding 
in the State Finance Corporations. I  
am quite certain that there will be no 
lack of co-ordination. I think these 
are all the points which I need answer 
so far as Prof. Shah’s observations are 
concerned.

Mr. Hussain Imam complained that 
we had not taken notice of the defects 
in the Industrial Finance Corporation 
Act with a view to embodying improve
ments in our present BilL I do not 
quite know what he was referring to. 
In our experience, we have not found 
any appreciable deficiencies in the 
Industrial Finance Corporation Act, and 
therefore, the question does not arise 
at least to that extent. I f there are any 
small matters that have been over
looked, it will be open to the Select 
Committee to remedy them He seem
ed to be under the impression that the 
Industrial Finance Corporation Act has 
not been extended to all Part B States.
I understand that the Act has been ex
tended to all the Part B States. There 
was some delay and the delay was oc
casioned by the necessity to consult 
those States. Then he wanted some 
provision to ensure that advances shall 
be given only to sound concerns. That,
I think, is a counsel of p^ection. 
You can no more legislate for it in the 
Industrial Finance Corporation than for 
a Commercial Bank. It Is the business 
oT the management and the business 
of the directors to ensure that loans, 
are ^ven to creditworthy concerns: -



7T14 Suae Financial 28 APRIL 19S1 Corporations Bill 771S

[Shri C. D. Deshmukh]
There is no legal definition that will 
ensure this. He referred to the pro
vision by which a jState Government 
can notify the establishment of a State 
Financial Corporation and suggested 
that the same provision should be made 
for sueh a step being taken on a reso
lution to be passed by the local legis
lature. I am doubtful if constitution
ally such a provision would be very 
proper in a Bill to be passed by this 
Parliament. It is quite open to the 
State Government to move a resolution 
before its own legislature before it 
issues notification and I have no doubt, 
that they will do so because of the fin
ancial implications of the measure.

A suggestion that was made by Mr. . 
Hussain Imam was that there should 
be provision for publishing the names 
of industries which are assisted. Now. 
businessmen are, it is well-known, very 
reticent about their affairs and we 
Should not be in order in publishing 
the names unless they themselves want 
this information to be made public. 
There is also the related question of 
publishing the names of concerns to 
whom loans have not been given, and 
it you start publishing the names of 
those to whom loans have not been 
given, then p^ple will start question
ing why they were given to other appli
cants and so on. I think it wiU in 
the public interest to maintain the con
ventional reserve that such institutions 
maintain in these matters.

Mr. B. K. P. Sinha made various 
suggestions, some of which at least 
appear to me to be impracticable. For 
instance he suggested that there should 
he apportionment of capital between 
the various Corporations. That as
sumes that there will be Corporations 
established simultaneously all over the 
place and that some sup^or authority 
will ensui*e that capital goes to Cor
poration A and not to Corporation B.
1 do nnt think that thines will happen 
in that manner. You will probably find 
that Governments like those of Bom
bay or Madras will probably establish 
their Corporations as soon as this Bill 
is passed, because they had proposals 
under consideration for a very long 
time, and in any case they have the 
market at Iheir disposal. It would be 
quite impossible to tell them, *Tlease 
do not draw on the money market be
cause some other States may later on 
want to ral5?e capital for its own State 
Flnanc'al Corporation.** These things 
;nust take thefr course.

Mr. Sinha wanteST a new industrial 
y>Ucy to be promulgated before we 
started the Corporations. Now, that

again seems to be impracticable be
cause, as far as I can see, whatever 
announcement we may make, we should 
have industrial concerns run by pri
vate enterprise and we should have 
socialised concerns and finance for in 
dustrial concerns to the extent to which 
it is not taken care of by the present 
Central Industrial Finance Corporation 
would have to be attended to by some 
special instruments such as those pro
posed in the present Bill. And some 
other matters which he referred to 
could only be arranged afterwards by 
the State Financial Corporation with 
sueh agents as they may choose. It 
would be improper I think to provide 
in the Act that agency arrangements 
should be made for the State Financial 
Corporations with commercial banks 
for the receipt of deposits. That is a 
technical detail which I am quite cer
tain the State Financial Corporation 
could arrange with the commercial 
banks of their choice.

I was not quite sure whether Mr. 
Alva supported the Bill or rather re
gretted its introduction. But finally 
at the end of his speech I gathered 
that he was enthusiastically in favour 
of it, though he thought it was one or 
two days late—I forget which it was. 
He also referred to the Planning Com
mission’s Report and the reply that .1 
have given to Prof. Shah’s observations 
also appUes to his observations. I 
could not quite see where solar energy 
came in here. But if there is any enter
prise which sets out to make use of 
solar energy, well, I do not suppose 
it will be barred from the benefits of 
the State Financial Corporation. I be
lieve it will be on a small scale. There 
i: a good deal in what he said because 
I have had talks with Mr. Stulman 
and he thought that some small mech 
anism could be devised by which 
we could utilise this energy that is 
so abundant in our country. But these 
will not be big industrial undertakingff 
but small undertakings with sm^l 
implements so to speak, some contrap
tions of tubes and plates and so on, 
and small concerns might be set up 
to manufacture these and also to utilise 
the power that could be given by these 
sun traps. I f they are started, they 
would either be small scale industries 
or cottage industries; and as I said be
fore, they are not barred by the terms 
of this Bill from the assistance that will 
be provided by these State Financial 
Corporations.

Mr. Alva was doubtful whether the 
maximum of Rs. two crores would be 
sufficient for these corporations because 
he said big industrialists to-day were 
able to raise Rs. two crores in the blink
ing of an eye. Well, actually, the two 
things are not comparable. The flota
tions that are made by industrialists
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are lor soma particular object or parti
cular venture, whereas this is capital 
which is to be at the disposal of the 
State Financial Corporation and is in
tended for such industrial concerns as 
apply for assistance. And this is only 
the share capital. There is provision 
for additional -©apital. There is also 
provision for deposits and if you add 
up the additional capital for each State, 
it might easily be, taking the maximum 
as Rs. two crores, as much as Rs. twelve 
crores. And so Rs. twelve crores multi
plied by the number of States comes 
to a tremendous amount of capital. In
deed it may prove too large for the in
dustrial concerns which are ex
hypo the si small scale industries. Then 
there are deposits. I do not think the 
maximum of Rs. two crores is at all 
insignificant. Again, I do not wish to 
be dogmatic on this point. I only indi
cate my prima facie reaction to some 
of the observations that have been 
made here.

Mr. Alva pointed out the desirability 
of helping the small manufacturer with 
the object of keeping out foreign goods 
and Marshal Aid. Whatever the ob
jectives may be we certainly would 
like to assist the small manufacturer.

The suggestion made by Ch. Ranbir 
Singh strikes me, I am sorry to say, 
as impracticable. I gathered the im
pression that he wanted any spare cash 
or capital that the Industrial Finance 
Corporation might have, somehow, to 
be made available for agriculturists, 
if I have not misunderstood him.

Ch. Ranbir SUngh: I am sorxy the
hon. Finance Minister did not under
stand me. I made an appeal to him to 
establish agricultural finance corpora
tions.

Shti C. D. Deshmukh: Then I  have 
nothing more to say, because I have 
already said yesterday what the situa
tion was in regard to rural credit. I f  
I did not understand him today, I am 
afraid, jresterday he did not even listen 
to me. That covers all the speeches 
made and therefore I now commend 
my motion to the House.

Mr. Chairman: The question is:
*That the BiU to provide for the 

establishment of State Financial 
Corporations be referred to a Select 
Committee consisting of Shri M. 
Ananthasayanam Ayyangar. Srijut 
Kuladhar Chaliha, Shri Syamnan- 
dan Sahaya, Shri T. R. Deogirlkar,
Shri Kishorimohan TripattS, Shri 
T. A. Ramalingam Chettiar, Shri 
Bijoy Kumar Pani, Shri Lakahmi 
Slumkar Yadav, Shil B. L. Sondhi,
Shri Satis Chandra Samanta, Shri

A. H. S. Ali, Shri Radhelal Vjas, 
Shri H. S. Rudrappa, Shri Gokul 
Lai Asawa, Shri K. A. Damodara 
Menon, Captain Awadesh Pratap 
Singh, Shri M. Satyanarayana, Shri 
Vinayak Rao Balashankar Vaidya, 
Shri Nemi Saran Jain, Shri Bam 
Chandra Upadhyaya, Shri R. Ven- 
kataraman, Pandit Krishna Chan
dra Sharma, the hon. Shri Mahavir 
Tyagi, and the Mover, with instruc
tions to report by the last day o l 

•(he first week of the next session.” 
The motion was adopted.
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(English translation of the above 
speech.)

The BUbMct of Edncstt«i (Mmmhmn 
Aaad): I beg to move:

*'That the Bill to declare the in
stitution known as *Visva-Bharati* 
to be an institution of national 
importance and to j^ovide for its 
functioning; as a unitary, teachinc 
and residential univertity, be taken 
into consideration.'*

While moving for the consideration 
of this Bill, I feel that my task is quite 
simple and a brief one. I am sure 
thst there is none in the House who is 
unaware of the importance of that 
instituUon. 1 also feel confident 
that everyone of us is fully 
^nscious of the place of honour and 
the esteem waich it has created f6r 
itself in the mmds of people both with
in and outside India during the last 
thirty years. As a matter of fact, by 
passing this Bill, we are givii^ It 
nothing new or anything which it has 
not achieved already. What is it then 
that we want to declare by passing 
this Bill? There .are two things, first 
of these is to recognise that the insti
tution has national importance. Whe
ther wer declare it to be as ruch today 
or not and whether we acknowledge 
it or not, the fact remains that this is 
an institution of national importance. 
The other object of the Bill is to ^ve 
official recognition to if as a imiversity. 
The fact is that ever since Dr. R^bindra 
Nath Tagore had established this insti
tution in 1921, it has been working as 
a full-fledged university. Not only in 
India, but outside also it enjoys the 
esteem of a onivwsity. Scholars and 
students from all over the world come 
to Visva-Bharati to carry and spread 
the impressions gathered from here in 
all parts of the worid. It was, there
fore, only our fault that we had aot 
given it the official recognition so far—  
a status it had already achie\̂ ed and 
has deserved since long. We are gixnng 
credence to that status today.

Another consideration that I want you 
to consider carefully Is the general 
form in which this Bill has been Rafted 
and presented. All along our efforts 
have been to give this Bill such a shape 
and include in it only such new things
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[Maulana Azad] 
and provisions of law which are abeo* 
lutely necessary for a university to 
have. But as far the type of educa
tion and system of education in this 
particular institution are concerned or 
even as far the general principles of 
education are concerned, we have been 
careful to preserve their original char
acter and we have exercised maxi
mum caution not to introduce even 
a shadow of an alteration. A  study 
of the Bill must have made that qUite 
clear that Dr. Rabindra Nath Tagore, 
while opening this institution, did not 
care to adopt the general terms of the 
existing universities. He had made 
efforts to adopt Hindi terms for the 
different posts and the committees in 
his institution-r-for instance the word 
he adopted for the Executive Council 
is *Karya SamitV. All tenris like this 
have been taken by us as such while 
within brackets we have given their 
English equivalents, so that people may 
not feel any difficulty in understanding 
them. We have not altered them any
way. Some of the amendments tabled 
by some hon. friends seek to adopt 
other terms in place of those which are 
current at present. But I hope you will* 
agree with me that it is inadvisable 
to alter the terms which were adopted 
by Dr. Rabindra Nath Tagore himself. 
For instance the term *Karya SamitV 
chosen by him for the Executive Coun
cil does not appear as good to certain 
friends. We can have another word 
in its place. But I feel that we should 
not indulge in such an attempt and the 
words he had selected, should be left 
unaltered. For some of these words 
he had given no new equivalents. For 
instance, he has suggested no equiva
lent for the word ‘principal*. Some 
hon. friends have tabled amendments 
in which they have attempted to make 
the words like* Vidyaplth* or *Vidyalaya* 
current in place of the word ‘uni
versity*. I feel this course is also im- 
desirable to adopt. What Hindi words 
should be adopted for words like 'uni
versity*, ‘principal* and so on. is a mat
ter which cannot be decided here. We 
cannot coin definite terms on an occa
sion like Ihis while passing a Bill. This 
is a Job of the experts. You are aware 
that the Grovemment of India have 
set up a Board to consider all such 
technical terms anc compile a Hindi 
dictionary of the same. This is the 
fimction of that Board. But for the 
present we have also left those words 
which Dr. Tagore himself had left un
altered. Again, we have also adopted 
those Hindi equivalents which he has 
used. Similarly a question has arisen • 
regarding the spelling of certain words, 
for instance of the very name- of the 
institutiofi viz., Visva-Bharati. Cer
tain friends think that the letter ‘S’

having been used in the Bill« it will 
read as and not *Vi»hva\ U  is
not so. It remains still *Vi8hva\ The 
fact is.v...

Seth Goriiid Das (Madhjra PradMh): 
As in the case of the word ‘Shimla*.

Maolana Aiad: In this regard ,a 
method of writing Sanskrit or other 
oriental words has been settled. It 
has been decided that ‘s* whenever 
used for Sanskrit words, will pro
nounce ‘sh’ and not ‘s’. For this very 
reason from the very beginning ‘s’ and 
not ‘sh’ has been used while spelling 
Visva-Bharati Similarly there is the 
word 'Sikhsa Samiti*. Certain friends 
want ‘s’ to be replaced by ‘sh* there 
too. I will like to say that it is un
necessary. It pronounces stiU ‘sh* and 
this is the international method.

Shri SidhTa. (Madhya Pradesh): 
When was this international method 
settled?

Maofauia A^ad: It has been in prac
tice since long. I think that the Bengal 
Education Society had also adopted 
this method in 1904.

Seth Govind Das: What shall we 
do when we have to use ‘s’ for instance 
In the word *Sansar\

Maulana Azad: We place a dot
there.

Prof. K. T. Shah (Bihar): The case 
of ‘s’ pronounced ae ‘sh* there should 
be the critical mark of a dash on s', and 
a critical dot ts put on *S* when pro
nounced as Sansara.

Maulana Azad: Anyhow the Press 
in which it has been printed possesses 
this type of letters only. I will, there
fore submit that it has been printed 
correctly and the international prac
tice is that the sound of Sanskrit letters, 
whenever printed, is understood in this 
very way. According to that practice 
actain it is correct and, as sudi, we 
should not liter them Further, ever 
since Visva-Bharati has been es
tablished. its name has been written in 
this very form and this very spelling 
was adopted by Dr. Rabindra Nath 
Tagore himself. We have, therefore, 
decided not to alter it. Whatever be 
the case, we have made efforts not to 
alter the obiects for which this institu
tion was established or the general edu
cational atmosDhere which it has help
ed to create. The Government of India 
feel that this institution is Dr. Tagore’s 
nresent to the Nation and as such, 
should be preserved. T recall in this 
connection what Mahatma Gandhi had 
tolfl me in 1947. When in January, 
1947. I took over the charge of the 
Ministry of Education, Mahatm
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Gandhi had told me that he had a keep- 
safe of Gurudev with him. Those who 
knew Rabindra Nath, generally used 
to call him as Gurudev. So he had 
told me that it was precious thing kept 
with him and that it was his desire to 
hand it over to the Government of 
India. I feel a pleasure in having this 
oDportunity, although somewhat delay
ed, to set the Government of India’s seal 
on the preservation of this institution. 
I also hope that the House will give 
me an early opportunity to request it 
for the passage of this Bill. I do not 
think there is anything left in the Bill 
for which it need be circulated for 
eliciting public opinion or be referred 
to a Select Committee. The few clauses 
of the Bill are the same which are nor
mally provided for the administration 
of any other university. I consider it 
to be better and, as such, I request my 
hon. friends that instead of taking much 
time in the discussion over the Bill it 
should be passed at the earliest.

Mr. Chairman: Motion moved: 
“That the Bill to declare the in

stitution known as “Visva-Bharati” 
to be an institution of national im
portance and to provide for its func
tioning as a unitary, teaching and 
residential university, beJaken into 
consideration.”
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“Where Karma Samiti does not, 
within a reasonable time, take 
action to the satisfaction of the 
Paridarsdka, the Paridarsaka may, 
after considering any explanation 
furnished or representation made 
by the Karma Samiti, issue such 
directions as he may think fit, and 
the Karma Samiti shall comply 
with such directions/*
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*r -qî ai g ftr o(lM+lr. ^
ftrm 5ITJT aftr »^<A

(Executive Committee) % 
TRT 'Pirer % 5!Trer aifn+'R t| i 

^  *ii*iar ^ Tfk^iR? ^  5 ® 3rf^-

^  snrarr i to ^
^  fti

(Exeoutve C3om- 
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(English translation of th^ above 
speech.)

Dr. Bam Subliac Singh (Bihar); 1
am very glad to note that the hon. 
Maulana Azad has presented a Bill de
claring Visva-Bharati an institution of 
national importance. It is also a mat
ter of satisfaction that two things of 
Shri Rabindra Nath Tagore one the 
scng ‘Janganman* and the other Visva- 
Bharati have been acknowledge of 
national importance.

The importance of Visva-Bharati is 
known all over the world. It attracts 
students from all parts of the world, 
more specially from the countries of 
the East. Some professors, teachers and 
students come from the Western coun
tries as well. All of us know how 
highly those professors have spoken 
of Visva-Bharati in otner parts of the 
world and all acknowledge its iXD̂  
portance.

I do not want to say much about 
what has been provided in this Bill. I 
agree with the hon. Maulana Azad that 
no one should have any objection in 
accepting it and there should be no 
iengUiy debate about the Bill. B i«
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IDr. Ram Subhag Singh] 
there are. one or two sections in the 
Biil, about which I think it necessary 
to say something. The- object with 
which the late Dr. Tagore had establish
ed the University of Visva-Bharati, was 
to study and do research on the ancient 
traditions of India, and also tp study 
the culture and civilization of the orien
tal countries and along with that to 
make a comparative study of cultures 
of the countries of the East and West. 
He had made a good progress in achiev
ing that aim, and he did his best to serve 
these ends through Visva-Bharati and 
this institution did make constant pro
l e s  under his able guidance.

Afterwards, as Maulana Azad has 
stated, Gandhiji placed the scheme of 
the noble creation of Gurudev before 
Maulana Azad and asked him to accept 
it. as a thing of national importance. 
It is our good fortune that he has pre
sented this Bill and we win always 
remember him for this.

There is a growing need of such in
stitutions these days. The U.N.E;s .C.O. 
has been established with the object 
of making a study of the various civili
zations and cultures of the world. But 
Gurudev had established this institution 
thirty years prior to the formation of 
U.N.E.S.C.O. when the British oppres
sion was in its full swing. All the lead
ers of the country including Maulana 
Azad were victims of their oppression 
and were behind the bars.

Howevsr, we are happy tbat the 
world recognizes its value and we also 
vdmowledge it as an institution of 
national importance, and it is also pos- 
•Ible thit after som^ime the U.N.E.S.C. 
O. also may recognize it as an institu
tion of world importance.

It gives us great pleasure to know 
that hon. MaulaM Azad has stated that 
no further modifications will be made 
m the Bill. But there should also be 
a provision for removing any defects 
therein. We should not hesitate in 
correcting any mistakes of spelling or 
discription in the Bill. But these are 
insignificant things. My main* objec- 
^ n  is regarding the special powers ‘ 
^ ic h  have been conferred on the 
Visitor.

satisfaction
that the President of India has been 
nom ina^ m the Visitor to this institu
tion. He has been vested with very 
flreat^wers. ^erybody knows that 
W  President will not act irresponsibly 
TO^tever he will do, he will 6o on the 

^  various Ministers and the 
Ministri^ T^is Bill empowers the 
Visitor t̂o reject the recommendations

of Karma Samiti or the Education Com
mittee. it is obvious that these Com
mittees will have wider knowledge of 
that institution. 1  am not undermining 
tne capabilities of these personalities 
as I know that our President Dr. 
Kajendra Prasad and the IVlinister of 
Education, hon. Maulana Azad are the 
makers of the destiny of our nation, 
they hav3 good knowledge of the afltairs 
of S îsva-Bnarati, and they will be run
ning Visva-Bharati very efficiently. 
But this will not suffice as Dr. Rajendra 
Prasad has not been vested with these 
powers in his personal capacity. It is 
possible that hon. Maulana Azad may 
continue as Minister of EducatioYi and 
Dr. Rajendra Prasad as President for 
five or ten years, but after the lapse 
of their terms some other person may 
become the Minister of Education and 
someone else may become the Visitor. 
What would be the situation then? It 
is possible that the Kanna Samiti and 
Education Committee might have wider 
knowledge than those who might not 
have studied in Visva-Bharati or in 
any other national institution. In that 
case it will not be proper to give more 
powers to the Visitor. It has been laid 
down in this Bill:

“where Karma Samiti does not, 
within a reasonable time, take 
action to the satisfaction of the 
Paridarsaka. the Paridarsaka may, 
after considering any explanation 
furnished or representation made 
by the Karma Samiti, issue such 
directions as he may think fit, and 
the Karma Samiti shall comply 
with such directions.”

It is evident from this that the Visi
tor has been given very wide powers. 
The present Visitor is the President 
Dr. Rajendra Prasad and the Minister 
of Education is Maulana Azad. I am 
sure hon. Maulana Azad will give true 
advice and his advice will be in the 
interest of Visva-Bharati. But it is not 
certain that Maulana Azad will be 
succeeded by a man of the same cap
abilities as the Minister of Education, 
and the Ministry of Education also may 
not have thorough knowledge of Visva- 
Bharati. May be, he may institute an 
enquiry into the affairs of that institu
tion. But all of us are fully aware of 
the results of the enquiries conducted 
by the Government officers. In these 
ciicumstanCes the advice given to the 
Visitdt by the Minister of Education 
seems to be fraught with dangerous 
possibilities. I, therefore want, that 
some of these powers should be cur
tailed and the Executive Committee 
should be vested with maximum 
powers. I  agree that the Visitor should 
be given some powers. There should 
b3  such provisions that if three-fourth
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members of the Executive Committee 
or Karma Samiti do not’like the orders 
of the Visitor, they may reject them. 
If such provisions are made, I think 
they will be in the interest of Visva- 
Bharati.

I am in full agreement with other 
provisions of the Bill. I hope the hon. 
Minister of Education will show the 
same broadmindedness, as he has 
shown in prssenting this Bill, in running 
Visva-Bharati on the same lines as late 
Dr. Rabindra Nath Tagore had tried 
to run it. That step would be beneficial 
not only to Visva-Bharati and to our 
country alone but to the entire world 
as well. '

I have to say one thing more. Here 
provisions are being made to accord 
University status to Visva-Bharati. In 
this connection I would like to submit 
that Visva-Bharati should not be allow
ed to go the way of other universities. 
Today most of the universities suffer 
from lack of discipline. These days 
we find that the students manhandle 
their teachers and professors. In my 
opinion it would be a grave mistake to 
place Visva-Bharati in the category of 
other universities under the present 
circumstances. Therefore it is my 
submission that Visva-Bharati should 
be run on such lines by which its spirit 
may remain zilive. I am sure that the 
hon. Minister of Education will make 
his best efforts for the successful 
achievement of the objects of late Dr. 
Rabindra Nath Tagore.
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[  ̂  ]
 ̂ % arjjmr

3TFft w  ^  ^  ftren-%

?TTT ^  ^^3ff ^  R̂5fT ^
T̂RFT ^  asqr

5RJTT TO

3fk ^
ark ' 5R?n:

^ei 3RT ^  ^RT f3TT

^ 3nr̂   ̂i^Rr^ ^
^  qT 3fk

^  ^  I

fetr «IMI$ ̂  TH" f  ft) t«ia^

% 3ft^ WRifhT ftrerr

1T̂  ^  # 3Hft ^RJTI T̂F̂ft
^ ^  H+l< ^  ^TTtfT TO %

^  ^  'ft, TO ^  >rt

f^ r s T R  ^  % ,

2f7t ^  I  I

qr ^  ^r«p^ #  4' ^

a f t r  ^  I 3 p l t  ^  ^ W R t

ftwT 5 T ^  y j ^  ^

q R  f l *  = ^  T | t  I  I 

(University Commission) ^  

frql?? ^  ^  ^

P̂iif #  sP^ îcf ̂  ^  3nft

^[^^ vnhiT I 3pft 5ft

pfnr TPT 5 ^  5ft # ^ *

^  ^  ^  «f|^
^  I  f ¥  ' ^ T R ^  ^
^  ^ *Tf ^

TO % P̂T̂

^  ^  5T ^  ̂
aftr ^  ^ ^

^̂ rPRT g  ’T??  ̂ aftr

^  f  ft* 
aftr 3f5?r a r f^  afN

«l§^ 3rf^^ ^̂ TFT %?T ^  3TT̂ i5̂ R̂Tr 

t  I «ft ^  ^
^  5 R ? R  ^  W q r ^  ^  5 >

^  ^  3ftT ^^nrr ^

3TR^imrr ^  «t1, ^jffftr TO ^T 

® r f t ^  I szift^c^ ^  ft f^

TO ^  ^ T  ^  t  ‘ 'T ^  
3rrsr % ^  i strt #

^  ^  5 R T R  %  l T f T 5 ^

^  ^  5rr T|t t  I
TR ĝ »T f%5 ^   ̂ ^

^  ^ ^  ft? arrt" ^  ^
^  3TTOT 3TT 5TR ft? fro TÔT
^  ^rnr ?ft ^  ^^hrt

T| ^  «R?5 TO W T ^ T  T̂TT 
^  f t ^  W  5 ^ 7 :  ^  qr^ET

% ^  ^ ?F̂ RF̂  %

q r o t  ^  T O ^  4 \ I i ^ E r f ^  3 T R

^  <«ftni ^ ^  ^
q r  3 f t ^  > ft  a r f q ^  e zT P T  ^  

t  I %  <?T^ f * T  W  ^

ftR ^̂ 9 ft? Î «|i|«i> %
^  ^ qnr^ ^  ^
ftJH 5RTR =^^T^T t  3ftr JTfe
^  ^ sftx ^
s r m i n r ^ T  ^  q t  ^  ^

^r g ^  r ,

^  qfe ^  n ^  ^ ^
n̂r ^̂ TPT TO ^  STTT ^iftd %

f  I ^  ?TR ^rft  ̂ ftrro ^

^  ^  t ,  ^  ^  5rrift ^  ^

^  I ^  sfTTT ^  fWRT t  ftrerr

%  5 R T  I f t R T T  ^  ^  ? T O T  ^

« T ^  1 1  ^nro ^  ^rs^ m ro  

TOT^ t  I 3n^ ^  ^  ̂

^  3ftT ft^ r f  ^  I  ftr

^ T̂IPT ^  t  I ^
^  q f t w  f 0  ^ 2 *  ^
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f  I 3nrF?T?T̂ \ %

^  ^  ^jp^TR ^

f  JTm  ^ ̂  %

PmW  ^  t  * ^  ^  ^  ^

3fk ^  ^  t  ...........
^ IT T ^  *. 3TR ^^

3̂TT̂  I  ftr ^  ^

f , arrr ^  f r̂err ^  3^^

3TTJT ^  ̂  f ,  ^  ^

^ 5  ^ ^  ^  3ftr

3{pr ^  ^TRT^ |,

aftr 3m  3̂TFRft C  Pp
% fe ’cr ^

Mi«i^r I ?ft ^  3fh!

^ 3Prf  ̂

spTRr f^FiT ^^<i’ 3TR

3pR 5TRT ^  ^  I ^  T̂ ^

^  Pnrf’JT f w  t» ^  ^ ^

f  3ftr 5TRT %

^T ^ T R  W T  ^  t  I T O  ^

^RT ^  ^ 1% irfk ^  M+K

3ftr ^  3TR 3ftT

afR ^  3Tt# ^  ^  %1S2T ^  t|

?ft it><if^q; ^  ^*nr ^  stt |

fip ^  ^  ^  ^ T ^ ,f3 F T %  »̂TRT

^  >̂rnT I ^

f w r  ^  am^^Twr f  ftRrftrar 

% ^  T̂T̂ t T̂RT ^  ^  I

vn w  % dT^-%^T3rf ^ I ̂ d %

T̂T̂ ?r ^  ^Rrf«T^

<ftK % vftnrf

# ^ m x  % m ^^  fag R i

^  I V ^  T O T T T  t  I ^

^ ^  <1^  ^  ^

ft f% ^  sftr ^  

^  ^  ^  ^

^  3tt# ^  ^ ? rtt i 

^  ^R?c ^  ^  5ra^

fW  fsp5  ̂ STTT ^  ^

5HI^ ^  ^  \ ^  ^  ^
H îc*rr ’tHI ^  ’5TT, t̂|I 

^  ^  aftr

^  ^  ^  ^^rrd

tRPRT ^  I ^  arr# ^

ar^’TOT ^^TR W ; sjTR ^  5FI

5 T ^  3fhr 3PR ^ « r  ^  ?RnT %
vemm % »rnf 5$. snrar ^  i

2T5  fynNv ^  3rr^ ftrerr

I 2T̂  ^  ^  3ftr ^

^  <1%, ^  ^rnHT t  I

3RT ^  H PfiT ^  5 ^

^ t̂ T̂ RT ^ I
(English translation of the above 

speech)
Seth Gevlnd Das: Madam. I too

heartily welcome this Bill. To ray 
mind, what is most needed to us after 
the achievement of independence is that 
our Bharat may continue to remain a 
tiue Bharat. Now that we have achiev
ed independence it is our first and fore
most duty to preser\’̂ e the thoughts put 
forth by the eminent thinkers of this 
ancient land, do further research on 
them and convey a timely and true 
message to humanity by examining 
them in the light of ideas represented 
by other parts of the world.

•
In the modern age, during the period 

of our slavery, the credit fo f bringing 
about a country-widie awakening or 
raising the prestige of our motherland 
high in the world goes to two great 
personalities—Mahatma Gandhi and 
Gurudev Rabindra Nath Thakore. In 
the sphere of literature, all the Indian 
languages bear the impression of 
Rabindra Babu*s all round genius in 
some way or the other. There are five 
branches of literature, namely, poetry. 

. drama, novel, story and essay. In the 
sphere of all of these five branches of 
literature—not only in any single 
language but in all the ten or eleven 
prominent languages of India— ŵe find 
a clear impression of the great poet 
Rabindra’s personality. Many a poet
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[Seth Govind Das] 
and dramatist and novelist and.story- 
writer and essayist has drawn inspira
tion from the Kavisamrat Rabindra
Nath. Rabindra Nath’s literature has 
conveyed the fundamentals of the 
Indian thought to all forei/^ countries 
as well.

It was with two objects in view that 
the Gurud«v had established Visva- 
Bharati. One related to the research 
of the various aspects of the Indian 
Schools of thought and the other to its 
co-ordination with other ideologies of 
the world. If we go through the hither
to history of Visva-Bharati, it will be 
known that what we get from Visva- 
Bharati is otherwise inavails^ble from 
any other source. When we were ruled 
by the foreigners *our system of edu
cation having been moulded in accord
ance with Lord Macaulay’s objectives 
was such as only aimed at producing 
more and more of Baboos who might 
help maintain foreign domination over 
this country. At that time Visva- 
Bharati and many other institutions 
like Visva-Bharati such as Gurukul 
Kangri etc., came into being in order to 
enable us to maintain a high level 
of our cultural life and convey its 
message to the entire world. The Gov
ernment of independent India really 
deserves congratulations for the fact 
that they, as the hon. Minister of Edu
cation said a short while ago, in accord
ance with the great legacy given to 
them by the late Mahatma, have 
brought forward such a Bill after 
achieving independence.

I may add one more thing in this con
nection. Even now our system of edu
cation is, lo a great extent, based on 
old models. It will, of course, take 
some time for the recommendations 
made m the University Commission’s 
Report to be implemented. Therefore, 
as my friend Dr. Ram Subhag Singh also 
said just now, we are required to see 
to it that we are not led away by 
such emotions and lose tjie very ob
jectives and ideals with which Guru- 
dev had established Visva-Bharati. 
While on one hand I welcome the pre- * 
sent Bill, on the other hand, I wish 
to make it clear that we have to be 
very careful and alive in this regard.
Had such a Bill been passed in the
life-time of Rabindra Babu. no such 
care and attention would have been 
required, for then we would have been 
guided by his own personality. Per
sonality is regarded as the greatest 
thing in the world. But today he is 
not alive. Unfortunately our country 
has been constantly losing great men 
like him. Sq, as Shri Ram Subhag 
Singh also remarked, what I am afraid
of is lest a day should come when.

despite the fact that we are today wel
coming such a measure, we may begin 
to feel thai by passing such a Bill 
we had simply hampered the progress 
df an independent institution like 
Visva-Bharati. Now that Rabindra 
Babu is no more with us we are re
quired to pay still more attention to 
this fact. Some time after the passing 
of this Bill we should review the whole 
situation as to hQw the affairs of Visva- 
Bharati are being managed; and if, 
after such a review, any amendment 
be deemed necessary in the BiU, it 
may suitably be incorporated.

It is on account of his intelligence 
that man has achieved the top posi
tion among other creatures of this 
world. Nature has bestowed upon 
man the ̂ power of understanding. This 
power is developed through educa
tion. That is why such an importance 
is attached to education. It is educa
tion alone which makes a man a man. 
It will be seen that man has reached • 
neW'heights of development and pro
gress, so much so, that he can go round 
the entire world in only a few hours. 
Big dams are being constructed and 
bi^ factories are going to be establish
ed for the production of various innu
merable things. What is meant to be 
said is that man is busy in the produc
tion of many a thing. But whereas on 
the one hand such developments are 
being made......

Mr. Chairman: The hon. Member 
is aware that many Members wish to 
speak on this Bill. He is dealing with 
education in a general way. He should 
particularly confine his remarks to the 
provisions of this Bill. '

Seth Govind Das: Other general
things and this Bill are closely related. 
You will know it, Madam, that there 
is no restriction on speaking on any 
Bill. So I was saying that while on 
the one hand, man makes efforts to 
make progress, on the other hand, he 
also makes preparation for the des
truction of the entire human race. 
Apart from the fact that we have made 
Atom bombs and Hydrogen bombs, we 
have also produced many other des
tructive things. I f we continue to pro
ceed with the production of constructive 
and destructive things simultaneously,
I am afraid, a time may come when 
some such bomb can be made which 
may shatter the entire universe into 
pieces. At this time we need such an 
education as may rid us of future 
calamities. India’s metaphysicians, 
saints and sages, philosophers, poets 
and men of letters had laid down cer
tain doctrines. There is a long tradi
tion behfnd them. The gjreatest of 
their teachings is that the happiness 
of man and the world cannot be achiev
ed unless man conquers his own self.
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Althoygh we have made every efTort 
to conquer the world, we did not care 
xo conquer our own selves. Such was 
the greatest teaching of Mahatma 
Gandhi as also ol Dr. Tagore. Our 
long tradition has also taught us this 
very doctrine. Let us not allow our 
objectives and ideals to perish and let 
us endeavour to conquer our own 
selves so that we may help to achieve 
happiness for the entire humanity. 
Let this Bill, that has been brought 
forward by the hon. Minister of Edu
cation, assist this institution in the 
achievement of its objectives and 
ideals. My keen desire is that this 
Bill may raise the prestige of this in
stitution still higher.

In the end I once again heartily 
welcome this Bill.

Shri A. C. Guha (West Bengal): I
think there is none in this House who 
will not welcome this Bill with en
thusiasm. For those who come from 
Bengal, this institution was something 
more than a mere institution. It was 
the symbol of our culture. Towards 
the end of the last century Maharishi 
Devendranath Tagore started a small 
institution with the name of Santini- 
ketan, “The Abode of Peace” . Then 
from that time it has been developing 
slowly and gradually. Then came a 
renaissance movement in Bengal and 
Rabindra Nath Tagore, or rather the 
entire Tagore family, was the spear
head of that renaissance movement. 
The Tagore family influenced litera
ture, art, and culture, in all its phases 
and all its aspects.

Shrl Kamath (Madhya Pradesh): 
Politics' also.

Shri A. C. Guha: My hon. friend 
Mr. Kamath asks me to mention also 
politics. Yes; in politics also. 
Rabfitiranath Tagore himseif and his 
brother .^yotindranath Tagore tocdc a 
prominent part in politics also. Even 
in those days of turmoil and trouble 
in the fir^t decade, Rabindranath 
Tagore was in the forefront of the 
Bengal political movement.

This institution has been nursed by 
Rabindranath Tagore carefully and 

. with deep affection. He developed it 
without any help from the Govern
ment, rather keeping it aloof from all 
Government control and subsidy. Dur
ing this period, another institution 
developed in Bengal which also kept 
itself aloof from all Government con
trol. One of its fimdamental princi
ples was that it should not take any 
Government aid, and should not come 
under control of Government. I would 
Uk« to remind Maulana Sahib about 
84 P.S.

that institution also: that is the Col
lege of Technology of Jadhavpur. I 
hope Maluana Sahib wiE also give 
that institution the charter of a Uni
versity. That institution also deserves 
the recognition of the nation when the 
nation has achieved pohtical indepen
dence.

This Bill as it has come before us, 
may have some defects as all human 
handi-crafts must have some defects. 
But, the Maulana Sahib has appealed 
to us that we should pass the Bill with
out making any alterations. In de
ference to his appeal, most of the 
Members have agreed »iot to move 
their amendments. Naturally, there 
must have been some defects in̂  the 
Bill and I hope that with the experi
ence gained through the working of 
the Act, after some time, Government 
may come before this House with 
further amendments.

But, there is one thing of which I 
would like to remind the CJovemment 
and Maulana Sahib, that by giving the 
charter of a University, we may not 
petrify the spirit of the University; 
that by giving the charter to the insti
tution. we may not give it the shape 
of a stony edifice in the place of (jie 
moral and spiritual force that the 
institution has so long been. I appeal 
to the Government and also to those 
persons to whom the care of this insti
tution will be given, that they may 
see to it that the ideal with which 
Rabindranath Tagore has been work
ing, the ideal according to which he 
has developed this institution may not 
be submerged under this edifice of a 
formal university. It is more than a 
national institution; it is an institu
tion of much more than national im
portance as has been enunciated in the 
Bill. It is an institution, for some 
years, of international importance. It 
is an institution having a peculiar 
characteristic of its own. Any one 
who has gone to that institution can 
see that the classes are being held 
sometimes in the open air, without any 
formal class room and all these things. 
The institution has been develop^ 
deliberately by Rabindranath Tagore 
with a rural bias and to give it a rural 
bias, he developed also the Sri Niketan.

Mr. Chatrmaa: May I know whe
ther the hon. Member is likely to take 
some more time?

Shri A. C. Guha:*Tes; I would like 
to continue tomorrow. I mean, the day 
a ft^  tomorrow.

The House then adjourned till Half 
Past Eight of the Clock <tn Monday, 
the 30th April, 1951.




